BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE BENCH AT CHENNAI
APPLICATION NO 88 OF 2020

IN THE MATER OF:
MEENAVATHANTHAI K.R.SELVARAJ KUMAR MEENAVAR NALA

SANGAM, Represented by its President,M.R.Thiyagarajan

....Applicant
-VERSUS-
UNION OF INDIA & 3 OTHERS
...Respondents
INDEX TO TYPED SET
Serial No DATE DESCRIPTION PAGE NO
1 07-04-1992 Consent Orders 1-112
TO 22-03-22
2 28-02-2006 Consent Fees 113-121
TO 02-03-2010

Dated at Chennai this 27" day of August 2022

\L/

Counsel for 4™ Respondent

Sun Pharmaceutical Industries Ltd




EE/CA(8) /F-112-10/W80/ 9t.24.1.92

£.3.92

s e




4(' Foal v s

a5 o .'.’n

Q91,5
3

s cdurastbagan Taluk

LOYoUs Apptoalion e 204503
gtonhon Mo 20507 aaiwly 2.1 002

2,008, BOLD0E

ot INe

IRSZATEAPAV LA ISR TTS BELY: S N

Rasoutgn |

et
L

(hersinalisy ralanad (o as "Tha aoplic x-"l. ;

infe inaka ninv disehangs ores

ficg, weiin 1

[

fiians

vl WPesmgr!



To
T Haelang Ly
Ble, Rradaep
(houndi af M, M idecp brag .7
2EE Llovds prad
dalinay - 309 014,

DLty uchisn

clams pgas

B A RY A RN fimae

AR 8 g Fpyie




Laaiie of he Foodu

~re
iy

3

Manuiaciured

CIAL GO

BN, Racorplion Cuaniiy /2 Ao nih o
(1) (2) (3)
2 Marogaemide 3.0 Ta
L Analein 3-.20.. G 2.
3. Fobandaosol, 3.0 T.
- - —
"’/—
L
_./'//
.‘/
” : Gt -
/"/"/_
. 5 ’/
= " [T (/"'
: P
.r/’/
Y it ot

Thiz consent is valid (o7 the rmanulaclura ol

2. Dischargae of ailluent ia

as

parmitied {rom (he [sllowlag outiols
discharged shall nol oxcead tha Hgures mentioned balose:

e roouewn bhins

1o e obloired

12

O

prroducis and rase of oroduclion menioned
abova, Any change in the quantlty or qualily of

LrOWGNL 10, (hn
riolice: of the Board and fresh consanl has

Trho quanuly ol efflunnt

Qutal
Number.

®

(1

Descripuon ol
Quliet

—~
N
-

in

6.

=}

£l aanfer

Trade

A

effluenec

Maimum daily

Dischar ze

s

TR TS 7day)
(3
2300 cu

4855 0a

Tuland surffaca

Poini ot

Dispount

{4)

Induntry’

IAanad.

watexr o



) g ' V)

? -'" ’ ) - ""\ 7 (1- i{ ™

TAEAMILNADY POLLYTION CONTROL BUARD “ \ ‘
procanddngs MO T8/CEE -MOR{5) /I:‘-‘).O'.'::'_(".-H;-}\/d “o2.6.92, (:—/ “ ¥

sul: TuRC Bd -~ Iaduetclss -~ Wn.posduss BEporty -
Sathaeexi, Haduranthakam Taluk -~ Chengolpatba
#.G.R. Distrlct - Aamendment Lasuzd - fegarding .

sef: 1, T.0.P¢¢ N0 T /CDT—. .. (3) /F~2057/4/
dated 7.4.92,
1
- 9. ©.0.Proc.No.T1/CRT-H.0.R . J¥-205T//
; dated 7.4,92. .

" 3

£LEELEE
under Section 25 of thes HWatex (prwventibq and Centrol
of polluition) Act, 1874 and under Section 21 of the ALy {Prevermiion

and conkrol of pollutien) ack, 1381 cansens has pogn Lssuad to
4

Lhia unlit to monufacture the fTolloving produsta,
2. Purosmnlde - 3.0 DA
2. hnalgln - 30.0 T/
3. Mebunzzolt - 3.0 /1M
under secticon 27 of ths Wateo (preventionand Contzol
éﬁ polivtlon) Act, 1974 and upder ductien 21 of khs Alx (trravention
apd Control of soilution) act, 1261, &ohe mamifacturing preducts
may L2 altered to m=3d as follovwa:
' 1., furosemide - 3.0 T/1
2. Analgin - 3.0 T/M
3, nebenszolg - 5.0 W/
ALL othar cenditicns stipulated fa the cecnaent ocder

remalin unelvered.

o 3 ket

A\

For CHATRMATT-
1\ e
e Managlng Dlrectol,
w/s.predaep Exports.
(a unit of Pradeep Nowy Company Limited,
268 Lloyds Poad, Hadcas 500 014,

i

Copy to :

The Ristrict Saiicvoamantal Enginesy,

Tps Bomrd, Tambaltan,

Cooy tno

The Senior Eaviroomzats: Enginees,

THRC Boakd, HMadLus - .

_The Cowm LS55 3O0N=E, _Madurcaathagasm _E‘\-‘LDC.‘Q ayat.-Un 3/:‘:1‘,\.‘_\:_._
Jlﬁﬁﬁw@ﬁwﬁhayamA¢§‘REQAlmktﬁw.Mn@yuﬁakmﬁt:ﬁnC-e7m 77220. 7%

coine: @Ay - 1AL "‘}')&—-9\”"- Ta'vorair sguponT Vers Qarn  ZANER
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ADU.POLLUTION CONTROL BOARD

RENEWAL OF CONSENT ORDER NO..___ 6219

Aeppl

Df @D ©F Teddoann e 7 R
toceeding o, ;g - 2106,93

L E3/ENPCRA/CHs /72057 /ases. Datidl

N R o

Conbintitos , ,

22 RIS AR ot Taval IR G G- W
.. .APrevention and Control of Rollition) Act. 381,

Eidetinge/ New=operation of .the plarit under: Section21 of the Air

DAL BT a0 g 44

— Sub : TAMIL NADU POLLUTION CONTROL BOARD RENEWAL OF
CONSENT-MESSERS, '
' Pradeep Exports,
R.S.No.90/3. 20/‘,99/10 99/3‘ 99/4, 99/5‘
SRS R 100/1,'100/2K, 100/2B, 100/3,
. , Sathamal village,
LALL g ‘Ma@huranthagam: Taluk, i - ;
o o Chengalpattu MGR District,
for the ﬁg}isﬁng.\operation of the plant under Section 21 of the Air
(Prevention and control of Pollution) \Act. 1981,
Ref. 1) Proc. No,: T1/CPT=MGR (8)/F-2057/2/at. 7.4.92
' OF Chledv T i Sr S RO P = g
. 2) IReDEESCPT-MGR/F=112-11 WEA /¥, 8.6,93 > - . . .
Ao 4 (SR IS A SO

CONSENT is hereby granted under Section 21 of the Air (Prevention and
Control of Pollution) Act, 1981, (Central Act 14 of 198%)" (heréin after referred
to as “The Act”) and the rules and orders made thereunder-to The......... .. .

'.l‘;e Managing Directox,
: M/s, Prad T ExXports . : o ohe s
fn;s;mssd;gf '-'9_0/4’.-~'-9§71f. 99/3; 99/4, 99/5,

S e i 100/1, .100/24, 100/28B,- 100/3,
BEEROE U g sthamal Village, o s i

g Madhuranthagam Taluk,
Chengalpattu MGR District.

\ """ (Hordinafter refterred 1o as ~The Applicant”)

k. 1 authorising ﬁi'ﬁ‘m‘/jhénil 10 operate his/her—theit—industrial plant in  the
~%4 . Air Pollution Control area as notified-by the Government and to continue to

\ s ieting—&H issions/make new discharge of emissions-from

the stacks/chimnneys,
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TAMIL NADU POLLUTION CONTROL BOARD

; “This ig sub_lect 1o the pmvlslens of the Aot, and the ru!es and orders made therg
"under and further subject to the terms and conditions incorporated under the Special and
General oonditions stipulated in the Consent Order issued in this Qffige Proceedmgs Gited
above and subject to the fonowmg conditions.

\.,,

1) The wmmk unit .has to provide serubber to the Mebendenzol

productﬁ.on section to" control the odéuri problem before commissioning

of the unit.

] 2)  Bheiunit has to provide necessary stacks and ailr .
Pollution Control measuree 80 as to achieve the ambient air

Quality standards prescribed by the Board before commissioning.

T " “
SR 7 . »' o . S m%"ﬁ" (a3
T for Chaxrma{\
. : Tamil Nadu Pollution Control Board,

Madras.
BJ/

Al

The Managing Director,

M/8. Pradeep EXPOXESs - 1 . .. Ly o
Nos268, Lloyds Road,

Madras=-600 014,

P

. Cnpy to the Dlstm;t Env:ronmental EnélneEr,
Tam// Nadu Po//utlon Control Board

chengalpattu MGR-- £§oath 2o et (Wlth enclosures for information and necessary action)

SR Copy to 'Samo*r Ehvfrohmen i Engmear, TNPC Board......... . M3AESS. ... ... for
information. ﬂ o o . "

PR

Copy to the Commissioner | Brecutive-Officor.... ....Madbm;am:hagam....,E.é.ngb.émx;.....U.nione

Madhuranthagams

. ——

'_Spate. 3

gs/2a2¢6¢
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TAMIL NADU POLLUTION CONTROL BOARD
HENEWAL OHCONSTYY ORDER o BRSO s i
Procesding No. T3/".I;r'1;;:Bd/;MS/:F-2(:;)57/;V93 o Dates 21.6.93

Consent for Existing / New erAltered-outiet-[discharge of sewage and /=® trade effluents
under Section 25 £Z& of the Act.

Sub: TAMIL NADU POLLUTION CONTROL BOARD RENEWAL OF CONSENT-
MESSERS.

Pradeep Exparts
ReSo No.90/3. 90/4. 99/1, 99/3. 99/4. 99/5.

100/1, “100/2a, '100/2B; '100/3;
Sathamal village,

o+ Madhuranghagam Taluk,

R _.Chengclpattu MGR Districte
Discharge of sewage and jo7 trade effluentunder Section 25 | 28 of the Water
(Prevention and Control of Pollution) Act, 1974 (Central Act, 6 of 1974)

B 2o B Ry

Ref. 1) Proc. No.: g1 /cpr-MGR (S)/F2057/W/dt5» .4.92ﬂ o s
2) IR-DEE/CPT-MGR/F-I12-11/W&A/dt- 8,6 .93 » 7 8 s
CONSENT is heteby-granted under Sectign 25 /48 of the Water £ Preventin afid

Control of Pollution) Act, 1974, (Central Act 6 of 1974) (herem after referred to as
#The Act"i)dnd the rules and - orders made thereunder. to’ THMWLI&@

rege i

The Managing Directore - . . 2
' 'M/s. Pradeep Exports,
. R.S.No. 90/3, 90/4, 99/1, 99/3. 99/4. 99/5,
Vi BIU @Y peanned renng i, 10100/1, . 100/24, . 100/2B, "100/3,.
Sathamai Vvillage,
«mMadhdranthagam Taluk,
Chengalpattu MGR Districte

(herem after referred fo as ~The Applicant’ ) auftiorising him fo miake / dentinde—te—
make—disTiarge-or-use-existing-or-bring-inte—use-aliered _outler_for. dlscharge of
sewage and/ ev¥ trade effluent.

a .



b
]

K

L o & " .
\ :

TAMIL NADU POLLUTION CONTROL BOARD.

This is subject to the provisions of the Act, and tha rules and orders made thereunder
and further subject to the terms and corﬁi_itibns incorporated under the Special and General
conditions stipulated in the Consent Order issued in the Office Proceedings cited above and
subject to the fqlloyving cor!ditions.

; 1) The unit shall completz the comstruction of the Effluent
Treatment Plant proposed in.@ll respects znd put it in operational.
cond:l.tion before the commissioning of the unite

E6 3418 ~ ban i -

EPNET

The CONSENT is valid for the. penod endmg 31st March 19 D4...

\ soF £93

‘:tpﬂ,.aﬂch Niﬂeteen Nin¢ty rour)

ST SR QT%”’ £l
r:}:}.”. x) \y - I--..J fo%r . Cha" l
i © 7 TaniikNadi” Pollutton Control Board,

e ' %\; Madras i

To A \Z

The Managing DirectoXs
M/se PradeéplBupOTEse s, V.. . o . o
No3268, #m Lloyds ROad,

Madras=600 014 cc, .

t ST > LU SR
B AN R

édpy to tHe Distritt Envirohimenital Efgifeer.

Ta:ml Nadu Polluhon Cbﬂtrol Boa!&

Chenqalpattn MGRI T (\Ndh eh€lodures fob infofmation and ‘necessary action). T
1)
Cdpy to g&w& m%ﬁntal Engmeer“TNPC BOard dindl .Madx.aa rertrerietaisereseeseneesfOF
infqrmatlon. J V-_- . B s e .

93/2206q
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TAMIL NADU POLLUTION CONTROL BOARD

RENEWAL CONSENT ORDER NO ) & T —

Board's Proceedings No. Dated :
e g 1-10/THECIB/F-2057/KPH/A/2006 03/04/2008

Sub: TAMIL NADU POLLUTION CONTROL BOARD - RENEWAL CONSENT -

MESSERS. -
S PRAGHACEITICN. DOWSTRIES ST y
5.40.50/3 ETC, SATHARRAT UTLLAGE
FABURANTAGAN TALUK
KANCHEEUURA BISTRICT.

for Existing/New operation of the plant under Section 21 of the Air (Prevention and
Control of Pollution) Act, 1981, as amended in 1987. T

Ref. 1) Board's Proc. No. :

1.T3/THPCBD/CNS/F-2057/0/93 BT, 21.6.93
2 RIR. KD, IEE/THRCER/KPH/RL-137/184/2006 DT, 18.3.2006

CONSENT is hereby granted under Section 21 of the Air (Prevention and Conirol of Pollution)
Act, 1981, as amended in 1987. (hereinaiter referred to as “The Act”) and the rules and orders made

thereunder to This/ThiruvalaPERHTRE S ..o s st s

THE VANAGER GPERATION )

e pragrnceuTeca, TavsTazes Limealsed
S.1{0,90/3 ETC, SATHARMAT VILLAGE ’
HABURANTAGAH TALUK

XOCHEEPURAR BISTRICT.

(herein after referred to as “The Applicant”) authorising him/her/them to operate his/her/their
industrial plant in the Air Pollution Control area as notified by the Government and fo continue to
make existing discharge of emissions/make new discharge of emissions from the stacks/
chimneys.
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PREE ¢ 2

This is subject to the provisions of the Act and the rules and orders made thereunder and
further subject to the terms and conditions incorporated under the Special and General Conditions
stipulated in the Consent Order issued in the Board's Proceedings cited above gnd-subject tothe
follewing-conditiors.

/ Cu

This renewal CONSENT ORDER is valid for the period ending with 31st Match38m.........ccccveenn.
{ THIRTYFIRST HARCH TUD THOUSAMB SEVEN)

o,

WC[\&,\vmcM
Member-Seeratany-
Tamil Nadu Pollution Control Board,
Chennai - 32.
Aw
To 6
(2 ;
514

THE WANAGER DPERATION

175, SUN PHARHACEUTICAL INBUSTRIES LINITER

SATHAARAT VTLLAGE, KARUMKUZWI POST

HRDURANTAGAN TALUK

KARCHEEPURAH BISTRICY

KRXCHEERURRAR
Copy to the District Environmental Enginger, TNPC BOAI(.........cccoeveeivmeeeceneentreeerseerereessseseseesens
(With enclosures for information and necessary action)
Copy ta the Joint Chief Environmental Engineer, TNPC Board........cvcennivnincciion for
information and necessary action.
COpy 1610 COMMIBBIONON ..o isssivmcsivisemsssrssssnomsss sisessatsnnssonsssiassssssssssismssemsssstsesrseasainto issismsasossss
HABURANTAGRH PANCHAVAT WIEN .
KANCHEEPURAK BISTRICT _ Vi

Copy to the Executive Officer

Spare.

CEUGZ5D 'SYERESE L SUL WRIBA
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AﬂNEXURE g

Detazls of Py oducts manufactureds- v
| 8L.Nwo. | Description Quanilty!month

i. | Analgin Magnesium 3 T/Month

2 Sodium Valporate - 8§ T/Month

3. QOxectacine o 1 TMonth

4 Clomipramine ' ! T{Monfh

5 Flurhipr‘gfen 1 TAMionth

& Carbamazepine 4"F/%4onth -

’;‘ v -Mepqpmlol tartrate 3 T/Monih

8 Tramadol Hel 1 T/Month
TG T Metadoxiné 0.4 TiMonth™ ~
[ 167 | Danazole STl 1 TAMonth * 1

2. The height of chimneys/stacks:

ANNEXURE-I!

Chimfiey - Description of Chimney. Point of
IStack | discharge in
Number - Metres
' {Above . -
.. , ground level}
01 Attached to Process reaclorin plant-l = [ 12 M '

a2 Attached ta Protess reacior {part) in 12ZM
plant-li| i
. . < 3 ; _B
as Attached to Process reactor (part) in 12M . ’*',_
e e plant If[ PR S e S ox sgpeges A i".'
: | '
04 Attached to Ester plant. 1OM
05 Attached to Fluidised bed drier in EM
Material finishing section
.1 06 Attached {o Peptide Pilol plant chimney | 4.25 M _
a7 Attached to Boiler 2 Nos. - 3T/Hr. each | 13 M
{0877 7 | Attached to Thermic fluid healer—~ 1 No. [8M =~
09-11, Attached to Diesel Generator set 7 M each
capacity 185 KVA - 2 Nos., 380 KVA ~ i
No., 500 KVA ~1Mo. . - EIPICPINEJ.
!
o

S T
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ANNEXURE-Il . - '
_ 3B. For Gaseous Emission: .
5l.No. - | Source o Details of Control Eguipment
01 . | Process reactors in Plant Il 1 Alkali Wet scrubber, stack
(02| Process reactors (part) in | Alkall Wet scrubber, siack
- | plant 1 : :
03 | Process reactor (parf)-in Scrubbet, stack |
plantft o _ e
04 Ester-plant .- Alkalt scrubbar, stack i &
05 Fluidlsed bed drier - Stagk |
06 Peptide pitot plant - Stack® |
97 .| Beilerg - L . Slaclk- -
08 Thermic fluid heater Stack
09 Diesel Generator sets Stack
S i - - ANNEXURE-IV
(, - . 8.Stacks as per the CPCB guidelines:
S S R TR g . e
01 Process reactors in Plant li No.1
02 | Process reactors (part) in plant (Il No.Z
"o ]o3 | Process reactor (part) in plant Ii] No.3
: ¥
64 . Ester plant No4 °
05 Fluldised bed drier ‘ No.s
06 Peptide pilot plant o No&. |
107 | Bollers ' N7
08 | Thermic fiuid heater T No.8
0910 11 ) Diesel Generator sets T TNo.8to No14

o

"ANNEXURE-V
SPECIAL CONDITIONS

11.The unit shail operate and maintain the Air Pollution Control meastires and
ensure that the emission from the unit shall satisfy the Ambient Air
Qualityfemission standards prescribed by the Board.

) : }

. 12.The unit_shall develop green_helt around the .p.eripﬁnszy .of the..unit to

attenuate air and noise poliution.

-Note:- ltem No.3A, 3C, 6, 7 &-10 of Special conditions"'aré ‘not-applicable

- - c - for GHAIRMAN-- -~ -

TNPC BOARD-CHENNAI
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CONSENT FOR ESTABLISHMENT UNDER WATER {P&CP) Act, 1974,
AS AMENDED CONSENT ORDER NO. 31 50, Dated 30 11. 2005

ANNEXURE-

Details of Pr‘oducts manufactured:-

S1.No. | Description Quantity/month
L. Analgin Magnesium | 6 T/Month _ »

2, ‘Sodium Valporate 8 T/Month _
3. | Oxectacme ' 1 U T/Month
4. | Clomipramine 1 T/Month

3, Flurbiprofen 1 T/Month

6. Carbamazzpine 4 T/Month

7. Mepoprolol tartrate 3 T/Month

8. Tramadol Hcl i T/Month

9. Metadoxine 0.4 T/Month
o, |Damazole =~ - j01T/Month |

ANNEXURE-|I

SPECIAL CONDITIONS !

18‘fTh8 unit shall treat the sewage in the septic tank and the overflow shall be
treated along with the trade effluent. |

19.The unit shall treat the lean trade effiuent along with the overflow from the ,
septic tank in the ETP provided. The treated trade effluent is further treated ;

through Reverse Osmosis Plant. The permeate shall be réused.

20.The Reverse Osmosis Plant rejects along with High TDS effluent shall be
disposed through three stage mechanical evaporator system. The
condensate shall be reused and the concentrate from the MEE shall be
disposed through elevated solar evaporation pan thereby the unit has to
erisure zero dischargse.

21.The unit shall provide {hin film drier or any other mechanical drier instead ';

of disposing the concentrate from mechanical evaporat?r through elevated
solar evaporation pan. '

22 The unit shall handle the hazardous waste complying with the conditions
stipulated in the authorization issued. by the Board: ufder the Hazardous
VWaste (Management & Handling) Rules, 1989 as amended.

Note:- ltem No.18 & 17 of Special conditions and
Iltem No.6 of General conditions are not applicable.

, . o e
} for CHAIRMAN
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TAMIL NADU POLLUTION CONTROL BOARD
76 Mount Road, Guindy, Chennai 00 032

CONSENT
AS AMENDED CONSENT ORDER NO.16641, Dated 1

ANNEXURE-|

SPECIAL CONDITIONS

Details of Products Manufactured

TO OPERATION UNDER AIR (P&CP) Act, 1974

o B S S0.X |

9-6-2006

SL.No. Description Quantity / Month
| Analgin Magesium 6 T/ Month
2 Sodium Valporate 8 T/ Month i
3 Oxectacine 1 T/ Month
4 Clomipramine I T/ Month
3 Flurbiprofen 1 T/ Month
, 6 Carbamazepine 4 T/ Month ﬁ
7 Mcpoprolol tartrate 3 T/ Month
8 Tramadol HCL 1°T/ Month
9 Metadoxine 0.4 T/ Month
10 Danazol 0.1'T/ Month ]

ANNEXURE-IT

Emission is permitted through the following chimney / stacks
exceed the figures indicated:-

and shall not

Chimney Description Chimney / Stack Maximum | Point  of |
/Stack discharge | discharge
Number in (Height) in
M*/hour metres
0t Attached to Process Reaclors in Plant — 1 - 1ZM
02 | Attached 10 Process Reactors (part) - M T
in Plant -~ 11
03 Altached to Process Reactors (part) - 12 M
in Plant - J1I
04 Attached to Ester Plant - [10M
05 Attached to Fluidized bed driver in material - M
finishing scction
06 Attached to Peptide Pilot plant - [425M
07 Attached to Boiler 2 Nos. — 3 'T/ar. cach - BM
08 Attached to Thermic fluid heater — [No. - 8™
09001 DG Set 65 KVA=2 Nos, | R T M ecach |
350 KVA — | No.
500 KVA — 1 No, ]
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ANNEXURE-ili

i6. The unit shall operate and maintain the Air Pollution Control measures and ensure

that the emission from the unit shall satisfy the Ambient Air Quality / emission
standards prescribed by the Board.

17. The unit shall continue to develop greenbelt around the periphery of the unit (o

attenuate air and noisc pollution.

N sy,

for CHAIRMAN
TNPC BOARD, CHENNALL
A
i

29|
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TAMIL NADU POLLUTION CONTROL BOARD
76 Mount Road, Guindy, Chennai 600 032

CONSENT TO OPERATION UNDER WATER {F&CP) Act, 1974,
AS AMENDED CONSENT ORDER NO.20607, Dated 19-6-2006

ANNEXURE-|
SPECIAL CONDITIONS
Details of Products Manufactured
- { SLNe. Description Quantity / Month
i 1 Analgin Magesium 6 T/ Month
i 2 Sodium Valporate 8 T/ Month
i 3 Oxectacine 1 T/ Month
4 Clomipramine 1 T/ Month
5 Flurbiprofen 1 T/ Month
| 6 Carbamazepine 4 T/ Month
7 Mepoproloal tartrate 3 T/ Moath
8 Tramadot HCL I T/Month ™
9 Metadoxine 0.4 T/ Month
10 Danazole 0.1 T/ Month
ANNEXURE-lI

20.

The unit shall treat the sewage in the septic tank and the overflow shall be treated
along with the trade effluent.

The unit shall operate and maintain the ETP to treat the lean trade effluent along
with the overflow from the septic tank and "the tréated tradé effiuent shall be
further treated through Reverse Oswiosis plant. The permeate shall be reused.

The unit shall dispose the R.O. Plant rejects along with high TDS effluent through
3 stage mechanical evaporator system provided. The condensate shall be reused
and shall dispose the concentrate from MEEs through tray drier shall ensure zero
discharge of effluent.

The unit shall handle the hazardous waste complying with the conditions
Stipulated in the authorization issued by the Board under the Hazardous Waste

(M&H) Rules 1989 as amended.
A sz 0
for CHAIRMAN

TNPC BOARD, CHENNAL

,.\O
?Mw"
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By Registered Post with Acknowledgement Due
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\\O\a\

\' l TAMILNADU POLLUTION CONTROL BOARD
76, MOUNT SALAILGUINDY,CHENNAI-32.

RENEWAL CONSENT ORDER N0.6219.

Proceeding No.T10/TNPCB/F.2057/KPM/ RL/A/2007/dated: 19.5.07.

Consent for Existing operation of the plant under section 21 of the Air (Prevention and
Control of Pollution) Act, 1981.

Sub: TAMILNADU POLLUTION CONTROL BOARD - RENEWAL OF
CONSENT - MESSERS. Sun Pharmaceutical Industries Limited,

S.F.No.90/3 etc, Sathammai Village,
Madurantagam Taluk,
Kancheepuram District.

for Existing Operation of the plant under Section 21 of the Air (Prevention and Control of
Pollution) Act, 1981.

Ref. 1) Proc.No.T10/TNPCB/F.2057/KPM/A/2008/dt. 3/4/2005.
2) IR.No.DEE/TNPCB/KPM/RL-1317/2007/dt.29.5.2007.

CONSENT is hereby granted under Section 21 of the Air (Prevention and Control
of Pollution) Act, 1981, (Central Act, 14 of 1981) (hereinafter referred to as "The Act")
and the rules and orders made thereunder o The Manager(Operation),

M/s. Sun Pharmaceutical Industries Limited,

S.F.N0.90/3 etc, Sathammai Village,

Madurantagam Taluk,

Kancheepuram District.
(hereinafter referred to as "The Applicant")
authorizing him to operate his industrial plant in the Air Pollution Control area as
notified by the Government and to continue to make existing discharge of emissions

from the stacks/chimneys.



36

By Registered Post with Acknowledgment Due

(This document contains...2..... Pages)

\ - .
SN TAMILNADU POLLUTION CONTROL BOARD
76,MOUNT SALALGUINDY,CHENNA]-32.

RENEWAL CONSENT ORDER NG.8850.
Proceeding No. T10/TNPCBIF2057/KPM/RLMI2007/dated:19.5.07.

Consent for Existing/ discharge of sewage and frade effiuents Under Saction 25 of the
Act.
Sub : TAMILNADU POLLUTION CONTROL BOARD - RENEWAL OF
. CONSENT - MESSERS. Sun Pharmaceutical Industries Limited,
S.F.No.90/3 eic, Sathammai Village,
Madurantagam Taluk,
Kancheepuram Districi.

Discharge of sewage and trade effluent under Seciion 25 of the Water
(Prevention and Contro! of Pollution) Act, 1974 (Central Act, 6 of 1974)

Ref. 1) Proc.No T10/TNPCB/F2057/KPMAN/2006/dt. 3.4.2006.
2) L.R.No.DEE/TNPCB/KPM/RL-137/2007/ di. 9.5.07.

CONSENT s hereby granted under Section 25 of the Water (Prevention and Control of
Pollution) Act, 1974 (Ceniral Act 6 of 1974) (hereinafter referred ‘o as "The Act") and
the rules and orders made there under to The Manager (Operation),

M/s. Sun Pharmaceuiical Industries Limited,

S.F.No. 90/3, Santhammai Village, )

Madurantagam Taluk,

Kancheepuram District.

(hereinafter referred to as "The Applicant") authorising him o continue to make existing
discharge of sewage and/ trade effluent.
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RENEWAL OF CONSENT ORDER No.6219

Proceeding No.T10/TNPCB/F-2057/KPM/RL/A/2011 Dated:06.05.2011

Consent for Existing operation of the plant under Section 21 of the Air (Prevention and
Control of Pollution) Act, 1981.

Sub: TAMIL NADU POLLUTION CONTROL BOARD - RENEWAL OF
) CONSENT — Tamil Nadu Pollution Contro! Board—Iindustries—
Mfs: Sun Pharmaceutical Industries Ltd, Sathammai Village,
Maduranthagam Taluk, Kancheepuram District - for the existing
Operation of the plant under Section 21 of the Air (Prevention and
Control of Pollution) Act, 1981.

Ref: 1. Proc. No.T10/TNPCB/F-2057/KPM/RL/A/2006 Dated 03.04.2008.
2.Proc. No.T10/TNPCB/F-2057/KPM/RL/A/2007 Dated 19.05.2007
_ 3. R.ILR. No.F-SPR-0072/UL/DEE/SPR/2011 Dated 02.05.2011..
CONSENT is hereby granted under Section 21 of the Air (Prevention and Control of
Pollution) Act, 1981 (Central Act 14 of 1981) (hereinafter referred to as “the Act”) and the
rules and orders made there under to

The Executive Director,

M/s Sun Pharmaceutical Industries Lid,
S.F.N0.90/3 etc,Sathammai village,
Maduranthagam Taluk,

Kancheepuram District,

(herein after referred to as “the Applicant”) authorizing him to operate his industrial plant in
the air pollution control area as notified by the Government and continue to make existing

discharge emissions from the stacks / chimneys.

POLLUTION PREVEKNTION PAYS
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This is subject to the provisions of the Act. And the rules and order made there under

and further subject to the terms and conditions incorporated under the Special and General
conditions stipulated in the Consent Order issued in this Office Proceedings cited above and

subject to the following conditions.

1.

The unit shall ensure that the intermediate product of dicarboxylic acid (DCA) is out
sourced and SS Reactors , Glass Reactors and nutch filters being used for the
production of intermediate such as dicarboxylic acid (DCA) used for the production of
Sodium Valproate are kept idle.

The unit shall ensure that it is producing the product such as Sodium Valproate-8
Tonnes /month, Oxetacaine - 1 Tonnes /month and Metoprolol Tartrate-2.940 Tonnes/
month and shall be reported to the Board for every month.

The unit shall operate and maintain the RO plant efficiently and continuously and RQ
permeate is reused back into the process.

The wunit shall provide Electro magnetic flow meter with computer recording
arrangements for the newly installed MEE at Solvent stripper feed, MEE feed, MEE
condensate, MEE reject, ATFD feed, Steam flow meter at the inlet of MEE.

The unit shall provide seperate energy meter for the Effluent Treatment Plant, R.O
Plant and MEE.

The unit shall maintain the log book for recording the flow of lean/concentrated trade
effluent, operations of effluent treatment plant, RO plant, and Multiple effect evaporator
and shall provide computer recording arrangements for all the Electro magnetic flow
meters installed in the above area.

The unit shall ensure that no trade effluent is discharged on land and leakage shall not
be accessed into the near by water bodies.

The unit shall operate and maintain the Effluent Treatment Plant RO Plant followed
by the Multiple effect evaporator (MEE) efficiently and continuously do as to achieve
zero discharge of trade effluent at all time.

The unit shall collect and store the Hazardous waste properly in a closed shed on the

concrete platform and dispose without accumulation.

POLLUTION PREVENTION PAYS
osid gmieno arliemnde | ypd srieen ambase |



TAMILNADU POLLUTION CGNTROL BOARD

The CONSENT is valid for the period of Three months.

Dated:06.05.2011

Sd./-XXXXXX,
Chairman.

To
ﬁ he Executive Director,

M/s Sun Pharmaceutical Industries Ltd,
Sathammai village, Karunkuzhi Post,
Maduranthagam Taluk,

Kancheepuram District -603 303.

Copy to:

1. The District Environmental Engineer,
Tamil Nadu Pollution Gontrol Board,
Sriperumbudur,

2. The Commissioner,
Maduranthagam Panchayat Union,
Kancheepuram District,

3. BMS.

4. Technical File.

//Forwarded By Order//

2N
for Chairman.
/’}

ot P
‘__/--t 7

(=5

1.G.11.05.2011

POLLUTION PREVENTION PAYS
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TAMILKADU POLLY

RENEWAL OF CONSENT ORDER No.8850

Proceeding No.T10/TNPCB/F-2057/KPM/RL/W/2011 Dated:06.05.2011

Consent for Existing discharge of sewage and trade effluent under Section 25 of the
Water (Prevention and Control of Pollution) Act, 1974.

Sub: TAMIL NADU POLLUTION CONTROL BOARD - RENEWAL OF CONSENT —
Tamil Nadu Pollution Control Board - Industries -
M/s. Sun Pharmaceutical Industries Ltd, Sathammai Village,
Maduranthagam Taluk, Kancheepuram District- Discharge of sewage and
trade effluent under Section 25 of the Water (Prevention and Control of
Pollution) Act, 1974 (Central Act. 6 of 1974).

Ref: 1. Proc. No.T10/TNPCB/F-2057/KPM/RL/W/2006 Dated 03.04.20086.
2. Proc. No.T10/TNPCB/F-2057/KPM/RL/W/2007 Dated 19.05.2007
3. R.LR. No.F-SPR-0072/UL/DEE/SPR/2011 Dated 02.05.2011..

CONSENT is hereby granted under Section 25 of the Water ( Prevention and
control of Pollution) Act, 1974 (Central Act 6 of 1974) (herein after referred to as “the Act”)

and the rules and orders made there under to

The Manager (Operations),

M/s Sun Pharmaceutical Industries Ltd,
S.F.No.90/3 etc,Sathammai village,
Maduranthagam Taluk,

Kancheepuram District.

(hereinafter referred to as “the Applicant”) authorizing him to continue to discharge of

sewage and trade effluent.

POLLUTION PREVENTION PAYS
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This is subject to the provisions of the Act and the rules and order made there under
and further subject to the terms and conditions incorporated under the Special and General
conditions stipulated in the Consent Order issued in this Office Proceedings cited above and
subject to the following conditions.

1. The unit shall ensure that the intermediate product of dicarboxylic acid (DCA) is out
sourced and SS Reactors , Glgss Reactors and nutch filters being used for the
production of intermediate such as dicarboxylic acid (DCA) used for the production of
Sodium Valproate are kept idle.

2. The unit shall ensure that it is producing the product such as Sodium Vaiproate-8
Tonnes /month, Oxetacaine - 1 Tonnes /month and Metoprolol Tartrate-2.940 Tonnes/
month and shall be reported to the Board for every month.

3. The unit shall provide on line VOC analyser with computer recording arrangement
within a month time & connect to Care Air Centre, Tamil Nadu Poliuticn Control
Board, Chennai.

The CONSENT is valid for the period of Three months.
Dated:06.05.2011

Sd.f-xxxxxx,
Chairman.
To
/The Manager (Operations),
M/s Sun Pharmaceutical Industries Lid,
Sathammai village,Karunkuzhi Post,
Maduranthagam Taluk,
Kancheepuram District - 603 303.
Copy to:
1. The District Environmental Engineer,
Tamil Nadu Pollution Control Board,
Sriperumbudur,
Kancheepuram District,
2. The Commissioner,
Sriperumbudur Panchayat Union,
Kancheepuram District.
3. BMS.
4. Technical File.
//[Forwarded By Order// (@rj@%{\g\«
for Chairman.
1.G.11.05.2011 _’\;_.: P
=3
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RENEWAL OF CONSENT ORDER No.6219

Proceeding No.T10/TNPCB/F-2057/KPM/RL/A/2011 Dated 21.08.2011.

Consent for Existing operation of the plant under Section 21 of the Air (Prevention and
Control of Pollution) Act, 1981

Sub:  TAMIL NADU POLLUTION CONTROL BOARD - RENEWAL OF
CONSENT — TNPCB-Industries—M/s Sun Pharmaceutical Industries
Lid Sathammai Village, Maduranthagam Taluk, Kancheepuram
District - for the existing Operation of the plant under Section 21 of
the Air (Prevention and Control of Pollution) Act, 1981.

Ref: 1. Proc. No. T10/TNPCB/F-2057/KPM/RL/A/2006 Dated 03.04.2006.
2.Proc. No. T10/TNPCR/F-2057/KPM/RL/A/2007 Dated 19.05.2007
3.Proc. No. T10/TNPCB/F-2057/KPM/RL/A/2011 Dated 06.05.2011
4. Lr. No.F-SPR-0072/RL/DEE/TNPCB/SPR/2011 Dated 05.09.2011..
‘,: CONSENT is hereby granted under Section 21 of the Air (Prevention and Control of
Pofl_ut‘ion) Act, 1981 (Central Act 14 of 1981) (hereinafter referred to as “the Act”) and the

rules and orders made there under to

The Manager (Operatic;ns),-

/s Sun Pharmaceutical Industries Lid,
S.F.N0.80/3 etc,Sathammai village,
Madura;rthagam Taluk,

Kancheepuram District

(herein after referred to as ‘the Applicant”) authorizing him to operate his industrial plant in
the air pollution control area as notified by the Government and continue to make existing
discharge emissions from the stacks / chimneys.

POLLUTICON PREVENTION BAYS
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and further subject to the terms and conditions incorporated under the Special and General
conditions stipulated in the Consent Order issued in this Office Proceedings cited above and
subject to the following conditions.

1. The unit shall ensure that the intermediate product of dicarboxylic acid(DCA) is out
sourced and S8 Reactors,Glass Reactors and nutch filters being used for the
production of intermediate such as dicarboxylic acid (DCA) used for the production of
Sodium Valproate shall be kept idle.

2. The unit shall ensure that it is producing the product such as Sodium Valporatae:8

éT/M, Oxetacain - 1 T/M Metoprolal Tartrate - 2.94 T/.Mx and shall be reported to the
Board every month. '

3. The unit shall provide on line VOC analyzer with computer recording arrangements

within 2 month time and connect to care Air Centre, Tamil Nadu Pollution Control

Board.
The CONSENT is valid for the period ending 31.03.2012.

(Thirty First March Two Thousand and Twelve).

Dated:21.09.2011.
Sd/xxxx

Chairman.

To

?h/e Manager (Operations),

M/s Sun Pharmaceutical Industries Ltd,
Sathammai village,Karunkuzhi Post,
Maduranthagam Taluk,

Kancheepuram District — 603 303.

Copy to: — . e i 5. s e B S
1. The District Environmental Engineer, [Gmo { Naciu Pelivhes G o Dew 4y

Sriperumbudur,

2. The Commissioner,
Maduranthagam Panchayat Union,
Kancheepuram District.

3. BMS.

4. Technical File.

/Forwarded by Order/

2

&~ oo
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RENEWAL OF CONSENT ORDER No.8850

Proceeding No.T10/TNPCB/F-2057/KPNI/RL/W/2011 Dated:21.09.2011.

Cansent for Existing discharge of sewage and trade effluent under Section 25 of the Water

(Prevention and Control of Pollution) Act, 1974.

Sub: TAMIL NADU POLLUTION CONTROL BOARD - RENEWAL OF CONSENT —
TNPCB — Industries -- M/s. Sun Pharmaceutical Industries Ltd, Sathammai
Village, Maduranthagam Taluk, Kancheepuram District - Discharge of
sewage and trade effluent under Section 25 of the Water (Prevention and

Control of Pollution) Act, 1974 (Central Act. 6 of 1974).

Ref: 1 Proc No.T10/TNPCB/F-2057/KPM/RL/W/2006 Dated 03.04.2006.
2. Proc. No T10/TNPCB/F-2057/KPM/RL/W/2007 Dated 19.05.2007
3. Proc. No T10/TNPCB/F-2057/KPM/RL/W/2011 Dated 06.05.2011
4. Lr. No.F-SPR-0072/RL/DEE/TNPCB/SPR/2011 Dated 05.09.2011
'iCONSEN.T is hereby granted under Section 25 of the Water { Prevention and control of
Pouutidn) Act, 1974 (Central Act 6 of 1874) (herein after referred to as "the Act") and the rules and
order‘s. made there under to
The Manager (Operations),
M/s. Sun Pharmaceutical Industries Ltd,
S.F.N0.90/3 etc,Sathammai village,
Maduranthagam Taiuk,

Kancheepuram District.

(hereinafter referred to as “the Applicant”) authorizing him to continue to discharge of sewage and
trade effluent.

‘This is subject to the provisions of the Act and the rules and order made there under and
further'subject to the terms and conditions incorporated under the Special and General conditions
stipulated in the Consent Order issued in this Office Proceedings cited above and subject to the
fol!o\/;zing'; conditions.

1. The unit shall ensure that the intermediate product of dicarboxylic acid (DCA) is out sourced
"_"and 5SS Reactors Glass Reactors and nutch filters being used for the production of
intermedtiate such as dicarboxylic acid (DCA) used for te production of Sodium Valproate

' shall be kept idle.

1

Ll

POLLUTION PREVENTION PAYS
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The unit shall er u%""t i
Oxetacain - 1 T/M Metoprolal Tartrate - 2.94 T/M and shall be reported to the Board every

odium Valporatae-8 T/M,

19

month.
3. The unit shall provide the Eiectromagnetic flow meter with computer recording arrangements
for the newly installed MEE at
i.  Solvent stripper feed.
ii. MEE feed.
ii. '~ MEE condensate
iv. MEE reject.
v. ATFD feed.
vi.  Steam flow meter at the inlet of MEE
4. The unit shall maintain the log book for recording the flow of lean/concentrated frade effluent,
operations of ETP, RO plant and MEE and shall provide computer recording arrangements for
all the Electromagnetic flow meters installed in the above area so as the assess the
achievement of zero discharge.
5. The unit shall ensure that no trade effluent is discharged on land and leakage shall not be
accessed into the near by water bodies.
6. The unit shall operate and maintain the ETP, RO plant followed by MEE efficiently and
continuously so as to achieve zero discharge of trade effluent at all times.
7. The unit shall collect and store the Hazardous waste including MEE rejects properly in a
closed shed on the concrete platform and dispose the same to the authorised facility without

accumulation.

The CONSENT is valid for the period ending 31.03.2012.
(Thirty First March Twe Thousand and Twelve).

Dated:21.09.2011.

Sd/xxxx
Chairman.
7
ﬂe Manager (Operations),
M/s Sun Pharmaceutical Industries Ltd.
Sathammai village,Karunkuzhi Post,
Maduranthagam Taluk, Kancheepuram District — 603 303
Copy to: — . s Dl o s, S ey ) ae
1. The District Environmental Engineer &1\ Nudy | Sy Hen G k\’! Bew K’) /
Sriperumbudur,
2 The Commissioner,
Maduranthagam Panchayat Union. Kancheepuram District.
3. BMS.
4. Technical File. .
/Forwarded by Order/ J ) fm“‘-’

Forg‘iairman, 7,3/&,/4
RSGiIPr8 - ﬁz@tﬁ
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RENEWAL OF CONSENT ORDER No.6219.DATED 11.06.2012

Proceeding No.T10/T NPCBIF-ZOS?IKPMIRLIAIZMZ Dated 11.06.2012

Consent for Existing operation of the plant under section 21 of the Air ( Prevention and
control of Pollution ) Act, 1981.

Sub: TAMIL NADU POLLUTION CONTROL BOARD - RENEWAL OF
CONSENT - M/s. SUN PHARMACEUTICAL INDUSTRIES LIMITED,
Sathammai Village, Maduranthagam Taluk, Kancheepuram District -
For the Existing operation of the plant under Section 21 of the Air
(Prevention and Control of Pollution) Act, 1981.

Ref: 1. Proc. No. T10/TNPCB/F-2057/KPM/RL/A/2011 Dated 21 .09.2011.
2. RIR. No.F—SPR~0072/U@D&E[J;;NPQB/2012 Dated 16.04.2012.

CONSENT is here by granted under section 21 of the Air (Prevention and Control of

Pollution)Act, 1981, ( Central Act, 14 of 1981) (herein after referred to as ‘The Act’) And the
rules and orders made there under to

The Manager (Operations),

M/s. Sun Pharmaceutical Industries Limited,
S.F. No.90/3 etc.,

Sathammai Village,

Maduranthagam ,T_.alu_k,‘

i§
Kancheepuram District’

(hereinafter referred to as “The Applicant”) authoriné him to operate his industrial plant in the

Air Pollution Control area a notified by the Government and to continue to make existing
discharge of emission from the stacks / chimneys.




This is subject to the provisions of the Act, and the rules and order made there under

and further subject to the terms and conditions inéorporated under the special and General
Conditions stipulated in the Consent order issued in this office Proceedings cited above and

subject to the following condition.

1. The unit shall manufacture consented 10 no. of products as the Consent Order
issued to the unit vide Board Proceeding Dated 19.06.2006.

The CONSENT is valid for the penod endmg 31.03.2013
(Thirty First March Two Thousand and Thirteen)

Dated: 11.06.2012

Sd./- xxxxx
Chairman.

To

The Manager (Operations),
/ M/s. Sun Pharmaceutical Industries Limited,
Sathammai Village,
Karunkuzhi Post,

Maduranthagam Taluk,
Kancheepuram District — 603 303.

Copy to:
1. The District Environmental Engineer,

Tamil Nadu Pollution Control Board,
Sriperumbudur.

2. The Commissioner,
Maduranthagam Panchayat Union,
Kancheepuram District.

3. BMS.
4. Technical File.
/Forwarded by Order/

§ ‘C/L.Jﬁ,o\JOs_le/

forc(ihanrman [ /fp/ w)

e

ET/11.06.12
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RENEWAL OF CONSENT ORDER No.8850 DATED 11.06.2012

Proceeding No.T10/TNPCB/F-2057/KPM/RLAWV/2012 Dated 11.06.2012

Consent for Existing discharge of sewage and trade effluents Under Section 25 of the
Water (Prevention and Control of Pollution) Act 1974.

Sub: TAMIL NADU POLLUTION CONTROL BOARD - RENEWAL OF
CONSENT - M/s. SUN PHABMACEUTICAL INDUSTRIES LIMITED,
Sathammai Village, Méd&%éﬁ;lﬁggém‘Taluk, Kancheepuram District -
Discharge of sewage and tréde effluents Under Section 25 of the
Water (Prevention and Contro! of Pollution) Act, 1974 ( Central Act 6
of 1974).

Ref: 1. Proc. No. T10/TNPCB/F-2057/KPM/RL/W/2011 Dated 21.09.2011.
2. R.I.R. No.F-SPR-0072/UL/DEE/TNPCB/2012 Dated 16.04.2012.

CONSENT s here by granted under section 25 of the Water (Prevention and Control
of Poliution)Act, 1974, ( Central Act 6 of 1974) (herein after referred to as ‘The Act’) And the
rules and orders made there under to

The Manager (Operaiié )i '
M/s. Sun Ph.’a\lfmza\celi{i:é:ra%lr fndﬁstnes Limited‘,
S.F. No.90/3 etc., i

Sathammai Village,

Maduranthagam Taluk,

Kancheepuram Distriojc.

(hereinafter referred to as “The Applicant”) authoring him to continue to discharge of sewage
and trade effluent.

This is subject to the provisions of the Act, and the rules and order made there under
and further subject to the terms and conditions incorporated under the special and General
Conditions stipulated in the Consent order issued in this office Proceedings cited above and

subject to the following conditions.




¢
[

. The unit shall manufacture consented 10 no of products as the consent order issued

to the unit vide Board' Proceeding dated 19.06.2006.

. The unit shall operate and maintain the Effluent Treatment Plant, RO Plant followed

by the Multiple effect evaporator (MEE) efficiently and continuously to achieve zero

discharge of trade effluent at all time.

. The unit shall ensure that no trade effluent is '&ischarged on land and leakage shall

not be accessed into the near by water bodies.

. The unit shall collect and store the Hazardous waste properly in a closed shed on the

concrete platform and dispose without accumulation.
The CONSENT is valid for the period ending 31.03.2013

(Thirty First March Two Thousand and Thirteen)

Dated: 11.06.2012

To

Sd./- x0x
Chairman.

ﬁ he Manager (Operations),

M/s. Sun Pharmaceutical Industries Limited,
Sathammai Village,

Karunkuzhi Post,

Maduranthagam Taluk,
Kancheepuram District — 603 303.

Copy to:

1

3.

The District Environmental Engineer,
Tamil Nadu Pollution Control Board,
Sriperumbudur.

The Commissioner,
Maduranthagam Panchayat Union,
Kancheepuram District.

BMS.

4. Technical File.

/Forwarded by Order/
B
for Chairman. L sar"‘*‘@’

ET/11.06.12 i W
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Proceedings No.T10/TNPCB/F-2057/KPM/RL/A/2012 Dated 11.06.2012

Sub: TNPCB - Industries - M/s. SUN PHARMACEUTICAL INDUSTRIES
LIMITED, Sathammai Village, Maduranthagam Taluk, Kancheepuram
District - Consent under the Air (Prevention and Control of Pollution)
Act, 1981 as amended in 1987 - Amendment in the Consent Order —
Issued — Regarding.

Ref: 1. Bd's Proc. No.T10/TNPCB/F-2057/KPM/RL/A/2006 Dated

03.06.2006. ‘ '

2. Unit Letter Dated 15.03.2012,

3. R. I.R. No.F-SPR-0072/UL/DEE/TNPCB/SPR/2012 Dated
16.04.2012.

Consent was issued to the unit of M/s. Sun Pharmaceutical Industries Limited,
Sathammai Village, Maduranthagam Taluk, Kancheepuram District vide reference first cited
under the Air (Prevention and Control of Poliution) Act, 1981 as amended in 1987 and has
been renewed with validity up to 31.03.2013.

Now, in the reference second cited, the unit has requested for amendment in the
consent order for the additional source of emlsqun to be added in the consent order already
issued to the unit. The District Environmental Englneer Srlperumpudur vide reference third
cited has reported that the unit has erected one no-of 6 Ton Boiler since the existing 2 nos
of 3 Ton Boilers became inefficient and could not :meet the steam requirement of upgraded
treatment facilities for trade effluent. Also due to power cut the unit has erected DG Set-1010
KVA so as to upgrade the treatment system and able to achieve Zero Liquid Discharge.

The District Environmental Engineer has recommended that amendment may be
issued under Air Act for the incorporation of stack attached to 6T/Hr Boiler and
incorporation of stack attached to DG Set-1010 KVA as per the request of the unit.

Therefore, as per Section 21 of the Air (Prevention and Control of Pollution) Act, 1981

as amended in 1987, the special condition no. 2 of the consent order issued vide references
first clted is hereby altered 1o be read as follows.




TAMILNADY POLLUTION CONTROL BOARD

2. Emission is permitted through the following chimney / stack and shall not exceed the
concerned figures indicated:

Chlmney j o ~ Maximum Point of
- I'Stack |  Description of Chimney / Stack : stcharge ! Disposal
- Number | - .- M¥hour (Height)
B : |
1. Process Reactors Plant i - 12 M
2. Process Reactors Plant 11 - 12 M
3. Process Reactors Part Plant il - 12 M
4. Ester Plant - 10M
5, Fludized Bed Drier in MFS - 5M
6. Peptide Pilot Plant Chimney - 425 M
7. Boilers — 3 T/Hr. — 2 Nos. - 13 M (Common Stack)
- 8. Thermic Fluid Heater -1 No. - 8 M
9. Diesel Generator — 500 KVA - 7M
10. Diesel Generator — 380 KVA - 7™M
11. Diesel Generator — 165 KVA - A
12. Diesel Generator - 1010 KVA - 9 M (Twin Stacks)
13. Boiler — 1 No. — 6 T/Hr. - 30 M

All the conditions stipulated in the Consent Order Number 6219 issued vide reference
first cited and in the subsequent renewal consent Grcters remaln unaltered.

The receipt of the proceedings shall be ackno_wledged.

Sd./- xxxxx
Chairman.

To

The Manager (Operations),

M/s. Sun Pharmaceutical Industries Limited,
Sathammai Village, Karunkuzhi Post,
Maduranthagam Taiuk,

Kancheepuram District — 603 303.

Copy to:

1. The District Environmental Engineer
Tamil Nadu Pollution Control Board,
Sriperumbudur.

2. BMS.

3. Technical File. S g
/Forwarded by Order/
ch?w“\ o
or éﬁrman
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RENEWAL OF CONSENT ORDER No.6219

Proceeding No.T7/TNPCB/F-2057/MMN/A/RL/2013 Dated: 13.09.2013

Consent for Existing operation of the plant under Section 21 of the Air (Prevention and
Control of Pollution) Act, 1981.

Sub: TAMIL NADU POLLUTION CONTROL BOARD - RENEWAL OF
CONSENT — M/s. SUN PHARMACEUTICAL INDUSTRIES LTD., SF.
No. 90/3 etc, Sathammai Village, Madhuranthagam  Taluk,
Kancheepuram District - for the existing Operation of the piant under
Section 21 of the Air (Prevention and Control of Pollution) Act, 1981.

Ref: 1. Proc. No. T10/TNPCB/F-2057/KPM/RL/A/2012 Dated 11.06.2012.
2. RIR No. JCEE(M)/CHN/F.1060-03/17CAT/SPR-RL/2013 dated
15.04.2013.

CONSENT is hereby granted under Section 21 of the Air (Przvention and Control
of Pollution) Act, 1081 (Central Act 14 of 1 981) (hereinafter referred o as “The Act’)
and the rules and orders made there under to

The Manager (Operations),

M/s. Sun Pharmaceutical Industries Ltd.,
S.F. No. 90/3 efc,,

Sathammai Village,

Madhuranthagam Taluk,

Kancheepuram District

(herein after referred to as “The Applicant”) authorizing him to operate his industrial
plant in the air pollution control area as notified by the Government and to continue to
make existing discharge emissions from the stacks / chimneys.

This is subject to the provisions of the Act and the rules and order made there
under and further subject to the terms and conditicns incorporated under the Special
and General conditions stipulated in the Consent Order issued in this Office
Proceedings cited above and subject to the following conditions.

CUmnauSE |



1. The unit shall operate the air pollution control measures efficiently and continuously
so as to achieve the standard prescribed by the Board at all times.

2. The unit shall comply with the conditions directions issued by CPCB under Section 5
of Environmental (Protection) Act, 1986 at all times

The CONSENT is valid for the period ending 31.03.2014
(Thirty First March Two Thousand and Fourteen)

Dated: 13.09.2017%

Sd-xxxxx
Chairman
//\TO
N

The Manager (Operations),
M/s. Sun Pharmaceutical Industries Lid.,
Sathammai Village,
Karunkuzhi Post,
Madhuranthagam Taluk,
Kancheepuram District — 803 303.
Copy to
1. The Joint Chief Environmental Engineer, Chennai Region

Tamil Nadu Poliutioq Control Board,

Ambattur— (For information and necessary action).
2. The District Environmental Engineer,

Tamil Nadu Pollution Control Board,

Maraimalai Nagar — (For information and necessary action).
3. The Commissioner,

Maduranthagam Panchayat Union,

Kanchipuram District
4. BMS
5. Technical File

//Forwarded by order//
By
. M e
- ';\‘Q
For Chairman Uit
W =5
Thl

G.8 17/9/13
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RENEWAL OF CONSENT ORDER No.8850

Proceeding No.T7/TNPCB/ F-2057/MMN/W/RL/2013 Dated: 13.09.2013

Consent for Existing discharge of sewage and trade effluents under Section 25 of the
Water (Prevention and Control of Pollution) Act, 1974.

Sub: TAMIL NADU POLLUTION CONTROL BOARD - RENEWAL OF
CONSENT — M/s. SUN PHARMACEUTICAL INDUSTRIES LTD., S.F.
No. 90/3 efc., Sathammai Village, Madhuranthagam  Taluk,
Kancheepuram District - Discharge of sewage and trade effluent under

Section 25 of the Water (Prevention and Control of Pollution) Act, 1974
(Central Act, 6 of 1974).

Ref: 1. Proc. No.T10/TNPCB/F-2057/KPM/RL/W/2012 Dated 11.06.2012.
2. RIR No. JCEE(M)/CHN/F.1060-03/17CAT/SPR-RL/2013 dated
15.04.2013

CONSENT is hereby granted under Section 25 of the Water (Frevention and
control of Pollution) Act, 1974 (Central Act 6 of 1974) (herein after referred to as
“The Act") and the rules and orders made there under to

The Manager (Operations),

M/s. Sun Pharmaceutical Industries Ltd.,
S.F. No. 90/3 etc.,

Sathammai Village,

Madhuranthagam Taluk,

Kancheepuram District

(herein after referred to as “The Applicant”) authorizing him to continue to discharge of
sewage and trade effluent.

This is subject to the provisions of the Act. And the rules and order made there
under and further subject to the terms and conditions incorporated under the Special
and General condifions stipulated in the Consent Order issued in this Office
Proceedings cited above and subject to the following conditions.
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1. The unit shall operate the STP efficiently and continuously so as to bring the quality
of the treated sewage to satisfy the standards prescribed by the Board.

2. The unit shall operate the ETPs with the zero liquid discharge system efficiently and
continuously and to ensure zero liquid discharge at all times.

3. The unit shall ensure that no effluent (sewage / trade effluent) shall not reach storm
drains or outside the unit's premises at all times.

4. The unit shall provide EMFM at inlet and outlet of ETP/STP and the same shall be
connected to the Care Air Centre within three months.

5. The unit shall ensure that the hazardous waste generated shall be stored beyond 90
days as stipulated in the Hazardous Waste (M&H TM) Rules, 2008.

8. The unit shall comzly with the conditions directions issued by CPCS under Sectian &
of Environmental (Protection) Act, 1986 at all times

7. The unit shall provide solvent recovery plant at source.

The CONSENT is valid for the period ending 31.03.2014
(Thirty First March Two Thousand and Fourteen)
Dated: 13.09.2013

Sd-xxxxx
—~ Chairman
To
The Manager (Operations),
M/s. Sun Pharmaceutical industries Ltd.,
Sathammai Village, _
Karunkuzhi Post,
Madhuranthagam Taluk,
Kancheepuram District — 603 303.
Copy to
1. The Joint Chief Environmental Engineer, Chennai Region
Tamil Nadu Polluiion Control Board,
Ambattur— (For information and necessary action).
2. The District Environmental Engineer,
Tamil Nadu Pollution Control Board,
Maraimalai Nagar — (For information and necessary action).
3. The Commissioner,
Maduranthagam Panchayat Union,
Kanchipuram District
4, BMS
5. Technical File
{ TN
//Forwarded by order// [/(1 e o
SN
N
For Chairman i
P

G.8 17/9/13
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CONSENT ORDER NO. 18082259653 DATED: 13/04/2018.

PROCEEDINGS NO.T5/TNPCB/F.0148SPR/RL/SPR/A/2018 DATED: 13/04/2018

SUB: Tamil Nadu Pollution Control Board - RENEWAL OF CONSENT -M/s. SUN
PHARMACEUTICAL INDUSTRIES LTD , S.F.No. S.NO. 90/3 etc, SATHAMAY village,
Maduranthagam Taluk and Kancheepuram District - Renewal of Consent for the operation of the
plant and discharge of emissions under Section 21 of the Air (Prevention and Control of Pollution)
Act, 1981 as amended in 1987 (Central Act 14 of 1981) —Issued- Reg.

REF: 1. Board Proc. No. T7/TNPCB/F-2057/MMN/W. &A/ RL/2013 dated 13.09.2013
2. JCEE(M) IR.No : F.0148SPR/RL/JCEE-M/SPR/2018 dated 09/02/2018

RENEWAL OF CONSENT is hereby granted under Section 2] of the Air (Prevention and Control of
Pollution) Act, 1981 as amended in 1987 (Central Act 14 of 1981) (hereinafter referred to as “The Act”) and the
rules and orders made there under to

The General Manager

M/s.SUN PHARMACEUTICAL INDUSTRIES LTD,
S.F.No. S.NO. 90/3 etc,

SATHAMAY village,

Maduranthagam Taluk,

Kancheepuram District.

Authorizing the occupier to operate the industrial plant in the Air Pollution Control Area as notified by the
Government and to make discharge of emission from the stacks/chimneys.

This is subject to the provisions of the Act, the rules and the orders made there under and the terms and
conditions incorporated under the Special and General conditions stipulated in the Consent Order issued earlier
and subject to the special conditions annexed.

This RENEWAL OF CONSENT is valid for the period ending June 30, 2018

Digitally signed by R.

R- KA N N A ;2:?;0”1 8.04.1318:36:35

+05'30"

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai
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SPECIAL CONDITIONS

This renewal of consent is valid for opetating the facility for the manufacture of products (Col. 2) at
the rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

SL Description Quantity Unit
No.
Product Details

1. | Analgin Magesium 6 Ton/Month
2. | Sodium Valpaorate 8 Ton/Month
3. | Oxectacine 1 Ton/Month
4. | Clomipramine 1 Ton/Month
5. | Flurbiprofen 1 Ton/Month
6. | Carbamazepine 4 Ton/Month
7. | Mepoprolol tartrate 3 Ton/Month
8. | Tramadol HCL 1 Ton/Month
9. | Metadoxine 0.4 Ton/Month
10. | Danazole 0.1 Ton/Month

This renewal of consent is valid for operating the facility with the below mentioned emission/noise
sources along with the control measures and/or stack. Any change in the emission source/control
measures/change in stack height has to be brought to the notice of the Board and fresh
consent/Amendment has to be obtained.
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I Point source emission with stack ;
Stack | Point Emission Source Air pollution Stack height |Gaseous Discharge
No. Control measures |from Ground |in Nm3/hr
Level in m
001 Process Reactors Plant | Alkali scrubber 12 -
with stack
002 | Process Reactors Plant Ill | Alkali scrubber 12 -
with stack
003 | Process Reactors Plant Il | Alkali scrubber 12 -
with stack
004 | Ester Plant Alkali scrubber 10 --
with stack
005 | Fluidized Bed Drier in MFS Bag Filters with 5 -
stack
006 | Peptide Pilot Plant Chimney | Wet scrubber with | 4.25 -
stack
007 | Boilers - 3 T/Hr - 2 Nos Common stack 13 1183
008 | Thermic Fluid Heater Stack 8 -
009 | DG500 KVA Acoustic 7 904
enclosures with
stack
010 | DG 380 KVA Stack 7 2085
011 | DG 1010 KVA Acoustic 9 847
enclosures with
stack
012 | Boiler - 1 No (6 T/Hr) Dust collectors 30 7444
with stack
Il Fugitive/Noise emission :
Sk Fugitive or Noise Emission Type of emission Control
No. sources measures
1. Diesel Generator - 500 KVA| Noise Acoustic
Enclosure
2, Diesel Generator - 380 KVA| Noise Acoustic
Enclosure
3. | Diesel Generator - 1010 Noise Acoustic
KVA Enclosure
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Additional Conditions:
1. The unit shall comply with the recommendations stipulated in the Expert Committee Report dated
29.03.2018 which are as follows:
1. The Air Pollution Control measures provided in process area and boilers are found to be satisfactory
and the online monitors of TVOC and stack analyzers are to be calibrated periodically.
ii. Near ETP area TVOC analyser has to be installed and connected to Care Air Centre, TNPCB.
2. The industry shall operate the air pollution control measures provided efficiently
and continuously, so as to satisfy the emission standards prescribed by the Board.
3. The unit shall continuously sent the real time data to the Care Air Centre provided

for the online monitoring systems for effluent and emission
Digitally signed by R.

R- KA N NA N g‘:‘:&N;?l 8.04.13 18:36:55

+05'30
For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai

To

The General Manager,

M/s.SUN PHARMACEUTICAL INDUSTRIES LTD,

S.F No. 90/3, etc., Sathammai Village, Karunkuzhi Po, Madhuranthagam Tk, Kancheepuram Dt.,
Pin: 603303

Copy to:

[.The Commissioner, MADURANTHAGAM-Panchayat Union, Maduranthagam Taluk, Kancheepuram
District .

2. The District Environmental Engineer, Tamil Nadu Pollution Control Board, SRIPERUMBUDUR.

3. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, Chennai.

4. File
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CONSENT ORDER NO. 18081259653 DATED: 13/04/2018.

PROCEEDINGS NO.T5/T NPCB/F.0148SPR/RL/SPR/W/2018 DATED: 13/04/2018

SUB: Tamil Nadu Pollution Control Board - RENEWAL OF CONSENT - M/s. SUN
PHARMACEUTICAL INDUSTRIES LTD ,» S.F.No. S.NO. 90/3 etc, SATHAMAY village,
Maduranthagam  Taluk and Kancheepuram District - Renewal of Consent for the operation of the
plant and discharge of sewage and/or trade effluent under Section 25 of the Water (Prevention and
Control of Pollution) Act, 1974 as amended in 1988 (Central Act 6 of 1974) — Issued- Reg.

REF: 1. Board Proc. No. T7/TNPCB/F-2057/MMN/W&A/ RL/2013 dated 13.09.2013
2. JCEE(M) IR.No : F.0148SPR/RL/ICEE-M/SPR/2018 dated 09/02/2018

RENEWAL OF CONSENT is hereby granted under Section 25 of the Water (Prevention and Control of
Pollution) Act, 1974 as amended in 1988 (Central Act, 6 of 1974) (hereinafter referred to as “The Act”) and the
rules and orders made there under to

The General Manager

M/s.SUN PHARMACEUTICAL INDUSTRIES LTD,
S.F.No. S$.NO. 90/3 etc,

SATHAMAY Village ,

Maduranthagam Taluk ,

Kancheepuram District .

Authorising the occupier to make discharge of sewage and /or trade effluent.

This is subject to the provisions of the Act, the rules and the orders made there under and the terms and
conditions incorporated under the Special and General conditions stipulated in the Consent Order issued earlier
and subject to the special conditions annexed.

This RENEWAL OF CONSENT is valid for the period ending June 30, 2018

Digitally signed by R.

R. KANNAN 5t sos 315720

+0530

For Member Secretary,
Tamil Nadu Pollution Centrol Board,
Chennai
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SPECIAL CONDITIONS

This renewal of consent is valid for operating the facility for the manufacture of products/byproducts

(Col. 2) at the rate (Col 3) mentioned below. Any chan

ge in the product/byproduct and its quantity has

t0 be brought to the notice of the Board and fresh consent has to be obtained.

Sk Description Quantity Unit
No.
Product Details

1. | Analgin Magesium 6 Ton/Month
2. | Sodium Vaiporate 8 Ton/Month
3. | Oxectacine 1 Ton/Month
4. | Clomipramine 1 Ton/Month
5. | Flurbiprofen 1 Ton/Month
6. | Carbamazepine 4 Ton/Month
7. | Mepoprolol tartrate 3 Ton/Month
8. | Tramadol HCL 1 Ton/Month
9. | Metadoxine 04 Ton/Month
10. | Danazole 0.1 Ton/Month

This renewal of consent is valid for operating the facility with the below mentioned outlets for the

discharge of sewage/trade effluent. Any change in the outlets and the

notice of the Board and fresh consent has to be obtained.

quantity has to be brought to the

Outlet No. |Description of Qutlet Maximum daily discharge |Point of disposal
in KLD

Effluent Type : Sewage

1. Sewage 6.0 On land for gardening
Effluent Type : Trade Effluent

1. Trade Effluent | Low TDS| 29.1 Recycling to process

7 efflunet

2. Trade Effluent Il High 5.4 Evaporator

TDS effluent




To
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Additional Conditions:

1. The unit shall comply with the recommendations stipulated in the Expert Committee Report dated
29.03.2018 which are as follows:

1. Equalization tank and Alum dosing tank has to be separated.
ii. The performance of the biological treatment system (ASP) has to be improved with a
better aeration system.
1. The EMFM provided in the ETP and STP area has to be calibrated and the sensors to be
cleaned periodically.
iv. EMFM has to be installed to measure the Strong effluent quantity.
v The performance of the Effluent Treatment Plant (unit wise) has to be carried out by a

third barty preferably by a reputed institution after the completion of suggestions by the committee.

vi. The non-functional monitoring well near ETP area has to be made functional. All the four
monitoring wells to be monitored scasonally through TNPCB Lab (once in three months) for the
following parameters viz pH, TDS, Chloride, Sulphate, COD/TOC, Chromium and Nickel. These data
may be considered for giving Consent to the industry in future. If hecessary, more parameters and
more frequent sampling (monthly) may be done.

vii. Canteen waste water generated has to be connected to Sewage Treatment Plant and
performance of the biological treatment system to be improved with respect to aeration.

Viil. The ash generated from the boiler may be collected and stored in the designated place and
to be cleared then and there.

1X. Attempt may be made to recover the valuable material like sodium sulphate from the
ATFD salt (water soluble) instead of sending to TSDF for landfill.

X. Rain water harvesting storage tank capacity may be increased.

2. The industry shall operate the sewage treatment plant provided efficiently and continuously, so as to

bring the quality of the treated sewage to satisfy the standards prescribed by the Board, at all times.

3. The industry shall utilize the treated sewage on their own land for gardening without any stagnation
or ponding. ‘

4. The industry shall operate the effluent treatment plant with zero liquid discharge system, efficiently
and continuously, so as to ensure that the water recovered is recycled and the residue is dried and
recovered as salt,

5. The hazardous waste generated shall be disposed then and there without any accumulation,
R. KANNAN Sty sned by 8- aum
+05'30

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai

The General Manager,

M/s. SUN PHARMACEUTICAL INDUSTRIES LTD,

S.F No. 90/3, etc., Sathammai Village, Karunkuzhi Po, Madhuranthagam Tk, Kancheepuram Dt.,
Pin: 603303

Copy to:
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1.The Commissioner, MADURANTHAGAM-Panchayat Union, Maduranthagam Taluk, Kancheepuram
District .

2. The District Environmental Engineer, Tamil Nadu Pollution Control Board, SRIPERUMBUDUR.

3. The JCEE-Meonitoring, Tamil Nadu Pollution Control Board, Chennai.

4. File




Category of the Industry :

RED

CONSENT ORDER NO. 1905218346891 DATED: 03/12/2019.

PROCEEDINGS NO.T5/TNPCB/F.0148SPR/RL/SPR/A/2019 DATED: 03/12/2019

SUB: Tamil Nadu Pollution Control Board -CONSENT TO OPERATE -DIRECT -M/s, SUN
PHARMACEUTICAL INDUSTRIES LTD , S.F.No. S.NO. 90/3 etc, SATHAMAY
villageMaduranthagam Taluk and Kancheepuram District - Consent for operation of the plant
and discharge of emissions under Section 21 of the Air (Prevention and Control of Pollution) Act,
1981 as amended in 1987 (Central Act 14 of 1981) —Issued- Reg.

Ref: 1. PROCEEDINGS NO.T5/TNPCB/F.0148SPR/RL/SPR/W&A/2018 DATED: 13/04/2018
2. Unit’s application No. 18846891, dated 09-09-2019/11-05-2019.
3. IR.No ; F.0148SPR/RL/JCEE-M/SPR/2019 dated 30/01/2019.
4, Report of JCEE(M) on 29-03-2019 and 25-07-2019
5. Board’s (Technical Sub Committee) Resolution Item No. 176-01, dated: 30.10.2019.

CONSENT TO OPERATE is hereby granted under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 as
amended in 1987 (Central Act 14 of 1981) (hereinafter referred to as “The Act”) and the rules and orders made there under to

The General Manager,
M/s . SUN PHARMACEUTICAL INDUSTRIES LTD
S.F No.S.NO. 9073 etc,
SATHAMAY Village,
Maduranthagam Taluk,
Kancheepuram District.

Authorizing the occupier to operate the industrial plant in the Air Pollution Control Area as notified by the Government and to
make discharge of emission from the stacks/chimneys.
This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated

under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.
This CONSENT is valid for the period ending March 31, 2020

Digitally signed by R.

Kannan
R. Kannan picaos0
12:43:06 +05'30"
For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai

To

The General Manager,

M/s.SUN PHARMACEUTICAL INDUSTRIES LTD,
SPARC, Tandalja,

Vadodara,

Guyjarat,

Pin: 350020



Copy to:

1. The Commissioner, MADURANTHAGAM-Panchayat Union, Maduranthagam  Taluk, Kancheepuram District .
9. The District Environmental Engineer, Tamil Nadu Pollution Control Board, SRIPERUMBUDUR.

3. The JCEE-Monitoring, Tamil Nadu Pollution Conirol Board, Chennai.

4. File




SPECIAL CONDITIONS

This consent to operate is valid for operating the facility for the manufacture of products (Col, 2) at the
rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

Sk Description Quantity Unit
No.
Product Details
1. | Analgin Magesium 6 Ton/Month
2. | Sodium Valporate 8 Ton/Month
3. | Oxectacine 1 Ton/Month
4. | Clomipramine 1 Ton/Month
5. | Flurbiprofen 1 Ton/Month
6. | Carbamazepine 4 Ton/Month
7. | Mepoprolol tartrate 3 Ton/Month
8. | Tramado! HCL 1 Ton/Month
9. | Metadoxine 04 Ton/Month
10. | Danazole , 0.1 Ton/Month

This consent to operate is valid for operating the facility with the below mentioned emission/noise
sources along with the control measures and/or stack. Any change in the emission source/control
measures/change in stack height has to be brought to the notice of the Board and fresh
consent/Amendment has to be obtained.
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I Point source emission with stack: ' ="
Stack |Point Emission Source Air pollution Stack height |Gaseous Discharge
No. Control measures |from Ground |in Nm3/hr
Level in m
001 Process reactors Plant i Wet scrubber with | 15 —
stack
002 | Process reactors Plant il Wet scrubber with | 12 =
stack
003 | Process reactors Plant il Wet scrubber with | 15 -
stack
004 | Process reactors Plant IV Wet scrubber with | 12 -
stack
005 | Fluidized bed drier in MFS | Bag Filters with 5 -
stack
006 | Peptide pilot plant chimney | Wet scrubber with | 4.25 -
stack
007 | Stack from Boiler 3 T/hr - 2 | Common stack 13 1183
Nos
008 | Thermic fluid heater Stack 8 -
009 | DG 380 KVA Stack 7 2085
010 | DG 500 KVA Acoustic 7 204
enclosures with
stack
011 | DG 1010 KVA Acoustic 30 847
enclosures with
stack
012 | DG 1500 KVA Acoustic 30 -~
enclosures with
stack
013 | Boiler 8T/hr Dust collectors 30 7444
7 with stack
014 | Boiter 10T/hr Dust collectors 36 -
B with stack
1L Fugitive/Noise emission :
SL Fugitive or Noise Emission |Type of emission Control
No. sources measures
1. Diesel Generator - 500 KVA | Noise Acoustic
Enclosure
2. Diesel Generator - 380 KVA| Noise Acoustic
Enclosure
3 Diesel Generator - 1010 Noise Acoustic
7 KVA , Enclosure
4, Diesel Generator - 1500 Noise Acoustic
KVA Enclosure

3(a).

The emission shall not contain

| constituents in excess of the tolerance limits as laid down hereunder :

|s1.

Parameter Unit

Tolerance limits

| Stacks

Annexure enclosed if applicable.

p
.

3.(b) The Ambient Air in the industrial plant area shall not contain constituents in excess of the tolerance

limits prescribed below.




3(©)

SL  |Pollutant Time Weighted |Unit Tolerance Limits
Ne. AvVERIEE Industrial, Ecologically
Residential, Sensitive Area
Rural and other |{notified by
area Central Govt.)
1.  |Sulphur Dioxide |Annual microgram/m3 50 20
(S02) 24 hours microgranmym3 80 80
2. |Nitrogen Dioxide | Annual microgram/m3 40 30
(NO2) 24 hours microgram/m3 80 80
3.  |Particulate Matter | Annual microgram/m3 60 60
(Size Less than |24 hours microgram/m3 100 100
10 micro M) or
PM10
4.  |Particulate Matter | Annual microgram/m3 40 40
(Size Less than |24 hours microgram/m3 60 60
2.5 micro M ) or
PM2.5
5. Ozone (03) Annual 8 Hours 100 100
24 hours 1 Hour 180 180
Si.  |[Pollutant Time Weighted |Unit Tolerance Limits
No. Average Industrial, Ecologically
Residential, Sensitive Area
Rural and other |(motified by
area Central Govt.)
6. |Lead (Pb) Annual micrograny/m3 0.5 0.5
24 hours microgram/m3 1.0 1.0
7. Carbon 8 Hours miligram/m3 02 02
Monoxide (CO) |1 Hour miligram/m3 04 04
8. Ammonia (NH3) |Annual microgram/m3 100 100
24 hours microgram/m3 400 400
9. Benzene (C6H6) | Annual microgram/m3 5 5
10. |Benzo(O) Pyrene | Annual nanogram/m3 01 01
(BaP)
~particulate phase
__lonly
11. |Arsenic (As) Annual nanogram/m3 06 06
12. |Nickel (N1) Annual nanogram/m3 20 20

The Ambient Noise Level in the industrial plant area shall not exceed the limits prescribed below:

Limits in L.eq.-dB(A) Day Time _ Night Time |

ResidentiaLArea 55 45

All units of the Air pollution control measures shall be operated efficiently and continuously so as to
achieve the standards prescribed in S1. No.3 above.

The occupier shall not change or alter quality or quantity or the rate of emission or replace or alter the
air pollution control equipment or change the raw material or manufacturing process resulting in
change in quality and/or quantity of emissions without the previous writien permission of the Board.
The occupier shall maintain log book regarding the stack monitoring system or operation of the plant
or any other particulars for each of the unit operations of air pollution control systems to reflect the
working condition which shall be furnished for verification of the Board officials during inspection.
The occupier shall at his own cost get the samples of emission/air/noise levels collected and analyzed

by the TNPC Board Laboratory once in every 6 months/once in a year/periodically for the parameters
as prescribed.




Any upset condition in ‘any of the plants’of the factory which is likely'to-result in increased emissions
and result in violation of the standards mentioned in S1.No.3 shall be reported to the Member
Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned District/Assistant
Environmental Engineer of the Board by e-mail immediately and subsequently by Post with full
details of such upset condition.

The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

Additional Conditions:

1. The industry shall operate the air pollution control measures provided efficiently and continnously,
so as to satisfy the emission standards prescribed by the Board.
2. The unit shall calibrate the online monitors of TVOC and stack analyzers periodically.
3. The unit shall continuously send the real time data to the Care Air Centre provided for the online
monitoring systems for effluent and emission.
4. The unit shall conduct LDAR study through an expert/Lab accredited by NABL and furnish the
study report within a month.

5. The unit shall conduct waste audit by engaging reputed Institution and submit the report within 4
months.

Digitally signed by &

Kannan
R. Kannan puesseses 1z
0530

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai
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12.

13

14.

13,

16.

17.

18.

GENERAL CONDITIONS

The occupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in production quantity and emission.

This Consent is given by the Board in consideration of the particulars given in the application, Any
change or alteration or deviation made in actual practice from the particulars furnished, in the
application will also be ground for review/variation/revocation of the Consent Order under Section 21
of the Act.

The conditions imposed shall continue in force until revoked under Section 21 of the Act.

After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Air
(Prevention and Control of Pollution) Act, 1981 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Air Pollution Control measures sufficient to ensure continuous operation of all pollution
control equipments to ensure compliance.

The occupier shall provide all facilities to the Board officials for collection of samples in and around
the factory at any time.

The applicant shall display the flow diagram of the sources of emission and pollution control systems
provided at the site.

The liquid effluent arising out of the operation of the air pollution control equipment shall also be
treated in a manner and to the satisfaction of standards prescribed by the Board in accordance with the
provisions of Water (Prevention and Control of Pollution) Act, 1974 as amended.

The air pollution control equipments, location of inspection chambers and sampling port holes shall be
made easily accessible at all time.

In case of any episodal discharge of emission, the industry shall take immediate action to bring down
the emission within the limits prescribed by the Board.

If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

The issuance of this consent does not authorize or approve the construction of any physical structures

or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.

The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted.

If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any ocil:‘ such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Air (Prevention and Control of Pollution) Act, 1981, as
amended in Form-I alongwith relevant documents of change of management immediately and get the
necessary amendment with renewal of consent order.

In case there is any change in the name of the company alone, the occupier shall inform the same with

relevant documents immediately and get the necessary amendments for the change of name from the
Board.



19. The occupier shall dxsp}aythls consentord of tedta 2 pmmment place for perusal of the

inspecting Officers of this Board.

Digitally signed by R.
Kannan

R. Kannan sue o120

12:43:42 +05'30'
For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai
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RED‘

CONSENT ORDER NO. 1905118846891 DATED: 03/12/2019.

PROCEEDINGS NO.T5/TNPCB/F .0148SPR/RL/SPR/W/2019 DATED: 03/12/2019

SUB: Tamil Nadu Pollution Control Board —_CONSENT TO OPERATE — DIRECT -M/s. SUN
PHARMACEUTICAL INDUSTRIES LTD , S F.No. S.NO. 90/3 etc, SATHAMAY
villageMaduranthagam Taluk and Kancheepuram District - Consent for the operation of the
plant and discharge of sewage and/or trade effluent under Section 25 of the Water (Prevention and
Control of Pollution) Act, 1974 as amended in 1988 (Central Act 6 of 1974) — Issued- Reg.

Ref: 1. PROCEEDINGS NO.T5/TNPCB/F 0148SPR/RL/SPR/W&A/2018 DATED: 13/04/2018
2. Unit’s application No. 18846891, dated 09-09-2019/ 11-05-2019.
3 TR.No : F.0148SPR/RL/JCEE-M/SPR/2019 dated 30/01/2019.
4. Report of JCEE(M) on 29-03-2019 and 25-07-2019
5. Board’s (Technical Sub Committee) Resolution Item No. 176-01, dated: 30.10.2019.

CONSENT TO OPERATE is hereby granted under Section 25 of the Water (Prevention and Control of Pollution) Act. 1974 as
amended in 1988 (Central Act, 6 of 1974) (hereinafter referred to as “The Act”) and the rules and orders made there under to

The General Manager,

M/s . SUN PHARMACEUTICAL INDUSTRIES LTD
S.F No.S.NO. 90/3 etc,
SATHAMAY Village,
Maduranthagam Taluk,

Kancheepuram District.

Authorising the occupier to make discharge of sewage and /or trade effluent.

This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated
under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

This CONSENT is valid for the period ending March 31, 2020

Digitally signed by R.

R. Kannan sacaosne
12:44:15 40530
For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai

To

The General Manager,

M/s.SUN PHARMACEUTICAL INDUSTRIES LTD,
SPARC, Tandalja,

Vadodara,

Gujarat,

Pin: 390020



Copy to:

1.The Commissioner, MADURANTHAGAM-Panchayat Union, Maduranthagam  Taluk, Kancheepuram District .
9. The District Environmental Engineer, Tamil Nadu Pollution Control Board, SRIPERUMBUDUR.

3. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, Chennai.

4. File




SPECIAL CONDITIONS

This consent to operate is

valid for operating the facility for the manufacture of products (Col. 2) at the

rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

SL Description Quantity Unit
No.
Product Details
1. | Analgin Magesium 6 Ton/Month
2. | Sodium Valporate 8 Ton/Month
3. | Oxectacine 1 Ton/Month
4, | Clomipramine 1 Ton/Month
5. | Flurbiprofen 1 Ton/Month
6. | Carbamazepine 4 Ton/Month
7. Mepoprololl fartrate 3 Ton/Month
8. | Tramadol HCL 1 Ton/Month
9. | Metadoxine 0.4 Ton/Month
10. | Danazole 0.1 Ton/Month
This consent to operate is valid for operating the facility with the below mentioned permitted outlets

for the discharge of sewage/trade effluent. Any change in the outlets and the quantity has to be

brought to the notice of the

Board and fresh consent has to be obtained.

Outlet No. |Description of Outlet Maximum daily discharge |Point of disposal
in KLD
Effluent Type : Sewage
1. Treated sewage water 25.0 On land for gardening
from ACF outlet
Effiuent Type : Trade Effluent
1. Treated outlet water from| 20.0 Cooling Tower make up
Reverse Osmosis plant

The effluent discharge shall not contain constituents in excess 0

hereunder.

£ the tolerance Limits as laid down




“lunit

SI. |Parameters ' TOLERANCE ' LIMITS - OUTLETS -Nos
N, Sewage Trade Effluent
1 1
1. |pH 55to 55t09
9
2. |Temperature oC - shall not
exceed 5°C
above the
receiving
water
temperature
3. |Particle size of Suspended |- - shall pass 850
solids micron IS
sieve
4. |Total Suspended Solids mg/l 30 100
5. |Total Dissolved solids mg/l - 2100
(inorganic)
0il & Grease mg/l - 10
Biochemical Oxygen mg/l 20 30
Demand (3 days at 270C)
8. |Chemical Oxygen Demand |mg/l - 250
9. |Chloride (as Cl) mg/l - 1000
10. |Sulphates (as SO4) mg/l - 1000
11. |Total Residual Chlorine mg/l - 1
12. {Ammonical Nitrogen (as N) |mg/l - 50
13. |Total Kjeldahl Nitrogen (as |mg/l - 100
N)
14. |Free Ammonia (as NH3) mg/l - 5
15. |Arsenic (as As) mg/l - 02
16. |Mercury (as Hg) mg/l - 0.01
17. |Lead (as Pb) mg/l - 0.1
18. |Cadmium(as Cd) mg/l - 2
19. |Hexavalent Chromium (as |mg/l - 0.r
Cr+6)
20. |Total Chromium (as Cr) mg/l - 2
21. |Copper (as Cu) mg/l - 3
22. |Zinc (as Zn) mg/l - 1
23. |Selenium (as Se) mg/l - 0.05
24. {Nickel (as Ni) mg/l - 3
25. |Boron (as B) mg/l - 2
26. |Percent Sodium % - -
27. |Residual Sodium Carbonate |mg/l - -
28. |Cyanide (as CN) mg/l - 02
29. |Fluoride (as F) mg/l - 2
30. |Dissolved Phosphates(as F) |mg/l - 5
31. |Sulphide (as S) mg/l - 2
32. (Pesticides mg/l .
33. |Phenolic Compounds (as mg/l - 1
C6H50H)
34. |Radioactive materials a) micro - 10-7
Alpha emitters curie/ml
15. |Radioactive materials b).  |micro - 10-6
Beta emitters curie/ml




10.

11.

13,

14.

[ 36. [Fecal Coliform mewioom - | |- ]

All units of the sewage and Trade effluent treatment plants shall be operated efficiently and
continuously so as to achieve the standards prescribed in SI No.3 above or to achieve the zero liquid
discharge of effluent as applicable.

The occupier shall maintain the Electro Magnetic Flow Meters/water Meters installed at the inlet of
the water supply connection for each of the purposes mentioned below for assessing the quantity of
water used and ensuring that such meters are easily accessible for inspection and maintenance and for
other purposes of the Act.

a. Industrial Cooling, Spraying in mine pits or boiler feed.

b. Domestic purpose.

c. Process.

The occupier shall maintain the Electro Magnetic Flow Meters with computer recording arrangement
for measuring the quantity of effluent generated and treated for the monitoring purposes of the Act.

Log book for each of the unit operations of ETP have to be maintained to reflect the working
condition of ETP along with the readings of the Electro Magnetic Flow Meters installed to assess
effluent quantity and the same shall be furnished for verification of the Board officials during
inspection.

The occupier shall at his own cost get the samples of effluent/surface water/ground water collected in
and around the unit by Board officials and analyzed by the TNPC Board Laboratory periodically.

Any upset condition in any of the plants of the factory which is, likely to result in increased effluent
discharge and result in violation of the standards mentioned in S1. No.3 above shall be reported to the
Member Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned
District/Assistant Environmental Engineer of the Board by e-mail immediately and subscquently by
Post with full details of such upset condition.

The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

The occupier shall develop adequate width of green belt at the rate of 400 numbers of trees per
Hectare.

The occupier shall provide and maintain rain water harvesting facilities.

The occupier shall ensure that there shall not be any discharge of effluent either treated or untreated
into storm water drain at any point of time.

In the case of zero liquid discharge of effluent units, the occupier shall adhere the following conditions
as laid under.

i). The occupier shall ensure zero liquid discharge of effluent, thereby no discharge of untreated /
treated effluent on land or into any water bodies either inside or outside the premises at any point of
time.

ii) The occupier shall operate and maintain the Zero liquid discharge treatment components
comprising of Primary, Secondary and tertiary treatment systems at all times and ensure that the RO
permeate/Evaporator condensate shall be recycled in the process and the final RO reject shall be
disposed off with the reject management system ensuring zero liquid discharge of effluents in the
premises.

1i1) The occupier shall operate and maintain the reject management system effectively and recover the
salt from the system which shall be reused in the process if reusable or shall be disposed off as ETP
sludge.

iv) ?n case of failure to achicve zero discharge of effluents for any reason, the occupier shall stop its
production and operations forthwith and shall be reported to the Member Secretary/Joint Chief
Environmental Engineer-Monitoring and the concerned District/Assistant Environmental Engineer of
the Board by e-mail immediately and subsequently by Post with full details of such upset condition.
v) The occupier shall restart the production only after ascertaining that the Zero discharge treatment
system can perform effectively for achieving zero discharge of effluents.

Additional Conditions:



1. The industry shall operate the'sewage treatment plant provided efficiently and continuously, so as to
bring the quality of the treated sewage to satisfy the standards prescribed by the Board, at all times.
2. The cilpdustry shall utilize the treated sewage on their own land for gardening without any stagnation
or ponding.

3. The industry shall operate the effluent treatment plant with zero liquid discharge system, efficiently
and continuously, so as to ensure that the water recovered is recycled and the residue is dried and
recovered as salt.
4. The industry shall ensure that the effluent, treated or untreated, shall not be discharged under any
circumstance.

5. The hazardous waste generated shall be disposed then and there without any accumulation.

6. The performance study of the Effluent Treatment Plant (unit wise) has to be carried out by a third
parly preferably by a reputed institution.

7. The unit shall submit the structural stability certificate obtained from the competent authonty.

8. The unit shall comply with the recommendations stipulated in the Expert Committee Report dated
29.03.2018 all the time.

9. The unit shall submit Environmental Statement.

10. The unit shall comply with E-Waste Management Rules 2016. E-Waste as listed in schedule -1,
generated by them shall be channelized through collection centre or dealer of authorized producer or
dismantler or recycler or through the designated take back service provider of the producer to
authorized dismantler or recycler. The unit shall maintain records of e-waste generated by them in
Form-2 and make such records available for scrutiny by the TNPCB. The unit shall file annual returns
in Form-3, to the TNPCR on or before the 30th day of June following the financial year.

11. The unit shall furnish the exact green belt area earmarked / developed as per the norms in the unit’s
premises showing photographs along with longitude and latitude co-ordinates.

12. The unit shall not use ‘use and throwaway plastics’ such as plastic sheets used for food wrapping,
spreading on dining table etc., plastic plates, plastic coated tea cups, plastic tumbler, water pouches
and packets, plastic straw, plastic carry bag and plastic flags irrespective of thickness, within the
industry premises. Instead it shall encourage use of eco friendly alternative such as banana leaf,
arecanut palm plate, stainless steel, glass, porcelain plates/cups, cloth bag, Jute bag etc.

13. The unit shall conduct waste audit by engaging reputed Institution and submit the report within 4
months.

Dsgutally signed by R.Kannan

R b Ka n n a n 0ate:2015.12.03 1219459

405'30°
For Member Secretary,
Tamil Nadu Poliution Control Beard,
Chennai
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16.
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18.

19.

GENERAL CONDITIONS

The occupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in Production quaentity and change in sewage/Trade
effluent.

This Consent is issued by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished in the
application will also be ground for review/variation/revocation of the Consent Order under Section 27
of the Act and to make such variation as deemed fit for the purpose of the Act.

The consent conditions imposed in this order shall continue in force until revoked under Section
27(2) of the Act.

After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Water
(Prevention and Coatrol of Pollution) Act, 1974 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the observations and instructions issued to the unit at the time of mspection for
adherence.

The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Effluent Treatment Plant sufficient to ensure continuous operation of all pollution control
equipments to maintain compliance.

The occupier shall provide all facilities to the Board officials for inspection and collection of samples
in and around the factory at any time.

The occupier shall display the flow diagram of the sources of offluent generation and pollution control
systems provided at the ETP site.

The solid waste such as sweepings, wastage, package, empty containers, residues, sludge including
that from air pollution control equipments collected within the premises of the industria! plant shall be
collected in an earmarked area and shall be disposed off properly.

The occupier shall collect, treat the solid wastes like food waste, green waste generated from the
canteen and convert into organic compost.

The occupier shall segregate the Hazardous waste from other solid wastes and comply in accordance
with Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2008.

The occupier shall maintain good house-keeping within the factory premises.

All pipes, valves, sewers and drains shall be leak proof. Floor washings shall be admitted into the
trade effluent collection system only and shall not be allowed to find their way in storm drains or open
areas.

The occupier shall ensure that there shall not be any diversion or by-pass of trade effluent on land or
into any water sources.

The occupier shall ensure that solar Evaporation pans shall be constructed in such a way that the
bottom of the solar pan is at least 1 m above the Ground level (if applicable).

The occupier shall furnish the following returns in the prescribed formats to the concerned District
office regularly.

a) Monthly water consumption returns of each of the purposes with water meter readings in Form-I on
or before 5th of every month.

b) Yearly return on Hazardous wastes generated and accumulated for the period from 1st April to 31st
March in Form—4 before the end of the subsequent 30th June of every year (if applicabie).

¢) Yearly Environmental Statement for the period from 1st April to 31st March in Form ~V before the
end of the subsequent 30th September of every year(if applicable).

If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.



22.

23.

24.

The occupier shall forth with keep the Board informed of any- funforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted.

If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or

any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Water (Prevention and Control of Pollution) Act, 1974,
as amended in Form-II alongwith relevant documents of change of management immediately and get
the necessary amendment with renewal of consent order.

In case there is any change in the name of the company alone, the occupier shall inform the same with

relevant documents immediately and get the necessary amendments for the change of name from the
Board.

The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

Digitally signed by R.
Kannan

R. Kannan sacie ze e
+0530'

For Member Secretary,
Tamil Nadu Pollution Control Beard,
Chennai
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Category of the Industry :

RED

CONSENT ORPER NO. 2005218846891 DATED: 02/01/2020.

PROCEEDINGS NO.T5/TNPCB/F.0148SPR/RL/SPR/A/2026 DATED: 02/01/2020

SUB:

Ref:

Tamil Nadu Pollution Control Board ~-CONSENT TO OPERATE -DIRECT -M/s. SUN
PHARMACEUTICAL INDUSTRIES LTD , S.F.No. S.NO. 90/3 etc, SATHAMAY
villageMaduranthagam Taluk and Kancheepuram District - Consent for operation of the plant

and discharge of emissions under Section 21 of the Air (Prevention and Control of Pollution) Act,
1981 as amended in 1987 (Central Act 14 of 1981) —Issued- Reg.

1. PROCEEDINGS NO.T5/TNPCB/F.0148SPR/RL/SPR/W&A/2018 DATED: 13/04/2018
2. Unit’s application No. 18846891, dated 17-12-2018 / 11-05-2019.

3. IR .No : F.0148SPR/RL/JCEE-M/SPR/2019 dated 30/01/2019.

4. Report of JCEE(M) on 29-03-2019 and 25-07-2019

5. Board’s (Technical Sub Committee) Resolution Item No. 176-01, dated: 30.10.2019.

6. PROCEEDINGS NO.T5/TNPCB/F.0148SPR/RL/SPR/W&A/2019 DATED: 03/12/2019
7. Unit’s letter dated 05.12.2019

CONSENT TO OPERATE is hereby granted under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 as
amended in 1987 (Central Act 14 of 1981) (hereinafter referred to as “The Act”) and the rules and orders made there under to

The General Manager,

M/s . SUN PHARMACEUTICAL INDUSTRIES LTD
S.F No.S.NO. 90/3 etc,
SATHAMAY Village,
Maduranthagam Taluk,

Kancheepuram District.

Authorizing the occupier to operate the industrial plant in the Air Pollution Control Area as notified by the Government and to

make discharge of emission from the stacks/chimneys.

This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated

under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

This CONSENT is valid for the period ending March 31, 2021

To

Digitally signed by R.
R. Ka n n a n 2‘::::020.01.02 14:45:22
+05130"
For Member Secretary,
Tamil Nadu Pollution Control Beard,
Chennai

The General Manager,
M/s.SUN PHARMACEUTICAL INDUSTRIES LTD,
SPARC, Tandalja,

Vadodara,

Gujarat,
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Pin: 390020

Copy to:

1.The Commissioner, MADURANTHAGAM~Panchayat Union, Maduranthagam Taluk, Kancheepuram District .
2. The District Environmental Engineer, Tamil Nadu Pollution Control Board, SRIPERUMBUDUR.

3. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, Chennai.

4. File




82

SPECIAL CONDITIONS

This consent to operate is valid for operating the facility for the manufacture of products (Col. 2)atthe
rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

SL Description Quantity Unit
No.
Product Details

1. | Analgin Magesium 6 Ton/Month
2. | Sodium Valporate 8 Ton/Month
3. | Oxectacine 1 Ton/Month
4. | Clomipramine 1 Ton/Month
5. | Flurbiprofen 1 Ton/Month
6. | Carbamazepine 4 Ton/Month
7. | Mepoprolol tartrate 3 Ton/Month
8. | Tramadol HCL 1 Ton/Month
9. | Metadoxine 0.4 Ton/Month
10. | Danazole 0.1 Ton/Month

This consent to operate is valid for operating the facility with the below mentioned emission/noise
sources along with the control measures and/or stack. Any change in the emission source/control
measures/change in stack height has to be brought to the notice of the Board and fresh
consent/Amendment has to be obtained.




3(a).

83

I Point source emission with stack :
Stack |Point Emission Source Air pollution Stack height |Gaseous Discharge
No. Control measures |from Ground |in Nm3/br
Level in m
001 Process reactors Plant | Wet scrubber with | 15 -
stack
002 | Process reactors Plant || Wet scrubber with | 12 -
stack
003 | Process reactors Plant I Wet scrubber with | 15 --
stack
004 Process reactors Plant IV Wet scrubber with | 12 -
stack
005 | Fluidized bed drier in MFS | Bag Filters with 5 -~
stack
006 | Peptide pilot plant chimney | Wet scrubber with | 4.25 -
stack
007 | Stack from Boiler 3 T/hr - 2 | Common stack 13 1183
Nos
008 | Thermic fluid heater Stack 8 -
009 | DG 380 KVA Stack 7 2085
010 | DG 500 KVA Acoustic 7 904
enclosures with
stack
011 | DG 1010 KVA Acoustic 30 847
enclosures with
stack
012 | DG 1500 KVA Acoustic 30 --
enclosures with
stack
013 | Boiler 6T/hr Dust collectors 30 7444
with stack
014 | Boiler 10T/hr Dust collectors 36 -
with stack
II Fugitive/Noise emission :
Sk Fugitive or Noise Emission |Type of emission Control
No. sources measures
1. Diesel Generator - 500 KVA| Noise Acoustic
Enclosure
2. | Diesel Generator - 380 KVA| Noise Acoustic
Enclosure
3. Diesel Generator - 1010 Noise Acoustic
KVA Enclosure
4, Diesel Generator - 1500 Noise Acoustic
KVA Enclosure

The emission shall not contain constituents in excess of the tolerance limits as

SI.  |Parameter

Unit

ITolerance limits

aid down hercunder :

Stacks

Annexure enclosed if applicable.

3.(b) The Ambient Air in the industrial plant area shall not contain constituents in excess of the tolerance

limits prescribed below.
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SI. | Pollutant Time Weighted |Unit Tolerance Limits
At Average Industrial, Ecologically
Residential, Sensitive Area
Rural and other |(notified by
area Central Govt.)
1. Sulphur Dioxide |Annual microgram/m3 50 20
(802) 24 hours microgram/m3 80 80
2. Nitrogen Dioxide | Annual microgram/m3 40 30
(NO2) 24 hours microgram/m3 80 80
3. Particulate Matter | Annual microgram/m3 60 60
(Size Less than |24 hours microgram/m3 100 100
10 micro M) or
PM10
4. |Particulate Matter | Annual microgram/m3 40 40
(Size Less than |24 hours microgram/m3 60 60
2.5 micro M ) or
PM2.5
5. Ozone (03) Annual 8 Hours 100 100
24 hours 1 Hour 180 180
Sl. | Pollutant Time Weighted |Unit Tolerance Limits
He: Average Industrial, Ecologically
Residential, Sensitive Area
Rural and other |(notified by
area Central Govt,)
6. |Lead (Pb) Annual microgram/m3 05 0.5
24 hours microgram/m3 1.0 1.0
7. |Carbon 8 Hours miligram/m3 02 02
Monoxide (CO) |1 Hour miligram/m3 04 04
8. Ammonia (NH3) | Annual microgram/m3 100 100
24 hours microgram/m3 400 400
9. Benzene (C6H6) | Annual microgram/m3 5 5
10. |Benzo(Q) Pyrene | Annual nanogram/m3 01 01
(BaP
—particulate phase
only
11. | Arsenic (As) Annual nanogram/m3 06 06
12, [Nickel (Ni) Annual nanogram/m3 20 20

3(c) The Ambient Noise Level in the industrial plant area shall not exceed the limits prescribed below:

Limits in L.eq.-dB(A) Day Time Night Time

ResidentialArea 55 45

4. All units of the Air pollution control measures shall be operated efficiently and continuously so as to
achieve the standards prescribed in S1. No.3 above.

5. The occupier shall not change or alter quality or quantity or the rate of emission or replace or alter the
air pollution control equipment or change the raw material or manufacturing process resulting in
change in quality and/or quantity of emissions without the previous written permission of the Board.

6.  The occupier shall maintain log book regarding the stack monitoring system or operation of the plant
or any other particulars for each of the unit operations of air pollution control systems to reflect the
working condition which shall be furnished for verification of the Board officials during inspection.

7. The occupier shall at his own cost get the samples of emission/air/noise levels collected and analyzed

by the TNPC Board Laboratory once in every 6 months/once in a year/periodically for the parameters
as prescribed.
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Any upset condition in any of the plants of the factory which is likely to result in increased emissions
and result in violation of the standards mentioned in SI.No.3 shall be reported to the Member
Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned District/Assistant
Environmental Engineer of the Board by e-mail immediately and subsequently by Post with full
details of such upset condition.

The occupier shall always comply and carryout the order/directions issued by the Board in this

Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

Additional Conditions:

1. The industry shall operate the air pollution control measures provided efficiently and continuously,
$0 as to satisfy the emission standards prescribed by the Board.
2. The unit shall calibrate the online monitors of TVOC and stack analyzers periodically.
3. The unit shall continuously send the real time data to the Care Air Centre provided for the online
monitoring systems for effluent and emission.
4. The unit shall conduct LDAR study through an expert/Lab accredited by NABL and furnish the
study report within a month.
5. The unit shall conduct waste audit by engaging reputed Institution and submit the report within 4
months.

Digitally signed by R.
R.Kannan Dot oh30.01.02 144535
+05'30°
For Member Secretary,
Tamil Nadu Pellution Control Board,
Chennai
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GENERAL CONDITIONS

The occupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in production quantity and emission.

This Consent is given by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished, in the
application will also be ground for review/variation/revocation of the Consent Order under Seotion 21
of the Act.

The conditions imposed shall continue in force until revoked under Section 21 of the Act,

After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Air
(Prevention and Control of Pollution) Act, 1981 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the observations and instructions issued to the unit at the time of inspection for
adherence,

The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Air Pollution Control measures sufficient to ensure continuous operation of all pollution
control equipments to ensure compliance.

The occupier shall provide all facilities to the Board officials for collection of samples in and around
the factory at any time.

The applicant shall display the flow diagram of the sources of emission and pollution control systems
provided at the site.

The liquid effluent arising out of the operation of the air pollution control equipment shall also be
treated in a manner and to the satisfaction of standards prescribed by the Board in accordance with the
provisions of Water (Prevention and Control of Pollution) Act, 1974 as amended.

The air pollution control equipments, location of inspection chambers and sampling port holes shall be
made easily accessible at all time.

In case of any episodal discharge of emission, the industry shall take immediate action to bring down
the emission within the limits prescribed by the Board.

If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any imjury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.

The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted.

If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Air (Prevention and Control of Pollution) Act, 1981, as
amended in Form-I alongwith relevant documents of change of management immediately and get the
necessary amendment with renewal of consent order.

In case there is any change in the name of the company alone, the occupier shall inform the same with

relevant documents immediately and get the necessary amendments for the change of name from the
Board.
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19. The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

Digitally signed by R.
R. Kannan Sz assse
+05'30°
For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai
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Category of the Industry :
CONSENT ORDER NO. 2005118846891 DATED: 02/01/2020.

PROCEEDINGS NO.T5/TNPCB/F.0148SPR/RL/SPR/W/2020 DATED: 02/01/2020

SUB: Tamil Nadu Pollution Control Board -CONSENT TO OPERATE — DIRECT -M/s. SUN
PHARMACEUTICAL INDUSTRIES LTD , S.F.No. S.NO. 90/3 etc, SATHAMAY
villageMaduranthagam Taluk and Kancheepuram District - Consent for the operation of the
plant and discharge of sewage and/or trade effluent under Section 25 of the Water (Prevention and
Control of Pollution) Act, 1974 as amended in 1988 (Central Act 6 of 1974) — Issued- Reg.

Ref: 1. PROCEEDINGS NO.T5/TNPCB/F.0148SPR/RL/SPR/W&A/2018 DATED: 13/04/2018
2. Unit’s application No. 18846891, dated 17-12-2018 / 11-05-2019.
3. IR.No : F.0148SPR/RL/JCEE-M/SPR/2019 dated 30/01/2019.
4. Report of JCEE(M) on 29-03-2019 and 25-07-2019
5. Board’s (Technical Sub Committee) Resolution Item No. 176-01, dated: 30.10.2019.
6. PROCEEDINGS NO.T5/TNPCB/F.0148SPR/RL/SPR/W&A/2019 DATED: 03/12/2019
7. Unit’s letter dated 05.12.2019

CONSENT TO OPERATE is hereby granted under Section 25 of the Water (Prevention and Control of Pollution) Act, 1974 as
amended in 1988 (Central Act, 6 of 1974) (hereinafter referred to as “The Act”) and the rules and orders made there under to

The General Manager,
M/s . SUN PHARMACEUTICAL INDUSTRIES LTD
S.F No.S.NO. 90/3 etc,
SATHAMAY Village,
Maduranthagam Taluk,
Kancheepuram District.

Authorising the occupier to make discharge of sewage and /or trade effluent.

This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated

under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.
This CONSENT is valid for the period ending March 31, 2021

Digitally signed by R. Kannan
R‘ Ka NN QN oac:z02001.02 14:96:93

+0530
For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai
To
The General Manager,
M/s.SUN PHARMACEUTICAL INDUSTRIES LTD,
SPARC, Tandalja ,
Vadodara,
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Gujarat,

Pin: 390020

Copy to:

1.The Commissioner, MADURANTHAGAM-Panchayat Union, Maduranthagam Taluk, Kancheepuram District .
2. The District Environmental Engineer, Tamil Nadu Pollution Control Board, SRIPERUMBUDUR.

3. The JCEE-Monitoring, Tamil Nadu Poltution Control Board, Chennai.

4. File
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SPECIAL CONDITIONS

This consent to operate is valid for operating the facility for the manufacture of products (Col. 2) at the
rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

SL Description Quantity Unit
Ne.
Product Details

1. | Analgin Magesium 6 Ton/Month
2. | Sodium Valporate 8 Ton/Month
3. | Oxectacine 1 Ton/Month
4, | Clomipramine 1 Ton/Month
5. | Flurbiprofen 1 Ton/Month
6. | Carbamazepine 4 Ton/Month
7. | Mepoprolol tartrate 3 Ton/Month
8. | Tramadol HCL 1 Ton/Month
9. | Metadoxine 0.4 Ton/Month
10. | Danazole 0.1 Ton/Month

This consent to operate is valid for operating the facility with the below mentioned permitted outlets
for the discharge of sewage/trade effluent. Any change in the outlets and the quantity has to be
brought to the notice of the Board and fresh consent has to be obtained.

Qutlet No. |Description of Outlet Maximum daily discharge |Point of disposal
in KLD
Effluent Type : Sewage
1. Treated sewage water 25.0 On land for gardening
from ACF outlet
Effluent Type : Trade Effluent
1. Treated outlet water from | 20.0 Cooling Tower make up
Reverse Osmosis plant

The effluent discharge shall not contain constituents in excess of the tolerance Limits as laid down

hereunder.
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SL.  |Parameters Unit TOLERANCE LIMITS - OUTLETS -Nos
No. Sewage Trade Effluent
1 1
1. |pH 55to 55109
9
2. |Temperature oC - shall not
exceed 5°C
above the
receiving
water
temperature
3. |Particle size of Suspended |- - shall pass 850
solids micron IS
sieve
4. |Total Suspended Solids mg/l 30 100
5. |Total Dissolved solids mg/l - 2100
(inorganic)
6. |Oil & Grease mg/l - 10
7. |Biochemical Oxygen mg/l 20 30
Demand (3 days at 270C)
8. |Chemical Oxygen Demand |mg/l - 250
9. |Chloride (as CI) mg/l - 1000
10. |Sulphates (as SO4) mg/l - 1000
11. |Total Residual Chlorine mg/l - 1
12. |Ammonical Nitrogen (as N) |mg/l - 50
13. §otal Kjeldahl Nitrogen (as |mg/l - 100
)
14. |Free Ammonia (as NH3) mg/l - 5
15. |Arsenic (as As) mg/l - 0.2
16. |Mercury (as Hg) mg/l - 0.01
17. |Lead (as Pb) mg/l - 0.1
18. |Cadmium(as Cd) mg/l - 2
19. |Hexavalent Chromium (as  |mg/l - 0.U°
Crt+6)
20. |Total Chromium (as Cr) mg/l - 2
21. |Copper (as Cu) mg/l - 3
22. |Zinc (as Zn) mg/l -
23. |Selenium (as Se) mg/l - 0.05
24. |Nickel (as Ni) mg/l - 3
25. |Boron (as B) mg/l - 2
26. |Percent Sodium % B »
27. |Residual Sodium Carbonate |mg/l - -
28. |Cyanide (as CN) mg/l - 0.2
29. |Fluoride (as F) mg/l : 2
30. |Dissolved Phosphates(as P) |mg/l -
31. |Sulphide (as S) mg/l -
32. |Pesticides mg/l -
33. {Phenolic Compounds (as mg/t - 1
C6HSOH)
34. |Radioactive materials a) micro - 10-7
Alpha emitters curie/ml )
35. |Radioactive materials b). micro = 10-6
Beta emitters curie/mli
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[ 36. |Fecal Coliform [veN/ioom |- | - ]

All units of the sewage and Trade effluent treatment plants shall be operated efficiently and
continuously so as to achieve the standards prescribed in S No.3 above or to achieve the zero liquid
discharge of effluent as applicable.

The occupier shall maintain the Electro Magnetic Flow Meters/water Meters installed at the inlet of
the water supply connection for each of the purposes mentioned below for assessing the quantity of
water used and ensuring that such meters are easily accessible for inspection and maintenance and for
other purposes of the Act.

a. Industrial Cooling, Spraying in mine pits or boiler feed.

b. Domestic purpose.

c. Process.

The occupier shall maintain the Electro Magnetic Flow Meters with computer recording arrangement
for measuring the quantity of effluent generated and treated for the monitoring purposes of the Act.

Log book for each of the unit operations of ETP have to be maintained to reflect the working
condition of ETP along with the readings of the Electro Magnetic Flow Meters installed to assess
effluent quantity and the same shall be furnished for verification of the Board officials during
inspection.

The occupier shall at his own cost get the samples of effluent/surface water/ground water collected in
and around the unit by Board officials and analyzed by the TNPC Board Laboratory periodically.

Any upset condition in any of the plants of the factory which is, likely to result in increased effluent
discharge and result in violation of the standards mentioned in S1. No.3 above shall be reported to the

Member Secretary / Joint Chief Environmental Engincer-Monitoring and the concerned

District/Assistant Environmental Engineer of the Board by e-mail immediately and subsequently by
Post with full details of such upset condition.

The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

The occupier shall develop adequate width of green belt at the rate of 400 numbers of trees per
Hectare.

The occupier shall provide and maintain rain water harvesting facilities.

The occupier shall ensure that there shall not be any discharge of effluent either treated or untreated
into storm water drain at any point of time.

In the case of zero liquid discharge of effluent units, the occupier shall adhere the following conditions
as laid under.
i). The occupier shall ensure zero liquid discharge of effluent, thereby no discharge of untreated /
treated effluent on land or into any water bodies either inside or outside the premises at any point of
time.
ii) The occupier shall operate and maintain the Zero liquid discharge treatment components
comprising of Primary, Secondary and tertiary treatment systems at all times and ensure that the RO
permeate/Evaporator condensate shall be recycled in the process and the final RO reject shall be
disposed off with the reject management system ensuring zero liquid discharge of effluents in the
remises.
Ii;;i) The occupier shall operate and maintain the reject management system effectively and recover the
salt from the system which shall be reused in the process if reusable or shall be disposed off as ETP
sludge.
) Ign case of failure to achieve zero discharge of effluents for any reason, the occupier shall stop its
production and operations forthwith and shall be reported to the Member Secretary/Joint Chief
Environmental Engineer-Monitoring and the concerned District/Assistant Environmental Engineer of
the Board by e-mail immediately and subsequently by Post with full details of such upset condition.
v) The occupier shall restart the production only afier ascertaining that the Zero discharge treatment
system can perform effectively for achieving zero discharge of effluents.

Additional Conditions:




93

1. The industry shall operate the sewage treatment plant provided efficiently and continuously, so as to
bring the quality of the treated sewage to satisfy the standards prescribed by the Board, at all times.
2. The industry shall utilize the treated sewage on their own land for gardening without any stagnation
or ponding.
3 the inglustry shall operate the effluent treatment plant with zero liquid discharge system, efficiently
and continuously, so as to ensure that the water recovered is recycled and the residue is dried and
recovered as salt.
4. The industry shall ensure that the effluent, treated or untreated, shall not be discharged under any
circumstance.

5. The hazardous waste generated shall be disposed then and there without any accumulation.

6. The performance study of the Effluent Treatment Plant (unit wise) has to be carried out by a third
party preferably by a reputed institution.

7. The unit shall submit the structural stability certificate obtained from the competent authority.

8. The unit shall comply with the recommendations stipulated in the Expert Committee Report dated
29.03.2018 all the time.
9_ The unit shall submit Environmental Statement.

10. The unit shall comply with E-Waste Management Rules 2016. E-Waste as listed in schedule —I,
generated by them shall be channelized through collection centre or dealer of authorized producer or
dismantler or recycler or through the designated take back service provider of the producer to
authorized dismantler or recycler. The unit shall maintain records of e-waste generated by them in
Form-2 and make such records available for scrutiny by the TNPCB. The unit shall file annual returns
in Form-3, to the TNPCB on or before the 30th day of June following the financial year.

11. The unit shall furnish the exact green belt area earmarked / developed as per the norms in the unit’s
premises showing photographs along with longitude and latitude co-ordinates.

12. The unit shall not use “use and throwaway plastics’ such as plastic sheets used for food wrapping,
spreading on dining table etc., plastic plates, plastic coated tea cups, plastic tumbler, water pouches
and packets, plastic straw, plastic carry bag and plastic flags irrespective of thickness, within the
industry premises. Instead it shall encourage use of eco friendly alternative such as banana leaf,
arecanut palm plate, stainless steel, glass, porcelain plates/cups, cloth bag, Jute bag etc.

13. T}he unit shall conduct waste audit by engaging reputed Institution and submit the report within 4
months.

Digitally signed by R
R. Kannanciens
14:47.04 +05'30"
For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai
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GENERAL CONDITIONS

The occupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in Production quantity and change in sewage/Trade
effluent,

This Consent is issued by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished in the
application will also be ground for review/variation/revocation of the Consent Order under Section 27
of the Act and to make such variation as deemed fit for the purpose of the Act.

The consent conditions imposed in this order shall continue in force until revoked under Section
27(2) of the Act.

After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Water
(Prevention and Control of Pollution) Act, 1974 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Effluent Treatment Plant sufficient to ensure continuous operation of all pollution control
equipments to maintain compliance.

The occupier shall provide all facilities to the Board officials for inspection and collection of samples
in and around the factory at any time.

The occupier shall display the flow diagram of the sources of effluent generation and pollution control
systems provided at the ETP site.

The solid waste such as sweepings, wastage, package, empty containers, residues, sludge including
that from air pollution control equipments collected within the premises of the industrial plant shall be
collected in an earmarked area and shall be disposed off properly.

The occupier shall collect, treat the solid wastes like food waste, green waste generated from the
canteen and convert into organic compost.

The occupier shall segregate the Hazardous waste from other solid wastes and comply in accordance
with Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2008.

The occupier shall maintain good house-keeping within the factory premises.

All pipes, valves, sewers and drains shall be leak proof. Floor washings shall be admitted into the
trade effluent collection system only and shall not be allowed to find their way in storm drains or open
areas.

The occupier shall ensure that there shall not be any diversion or by-pass of trade effluent on land or
into any water sources.

The occupier shall ensure that solar Evaporation pans shall be constructed in such a way that the
bottom of the solar pan is at least 1 m above the Ground level (if applicable).

The occupier shall furnish the following returns in the prescribed formats to the concemed District
office regularly. ¢

a) Monthly water consumption returns of each of the purposes with water meter readings in Form-I on
or before 5th of every month.

b) Yearly return on Hazardous wastes generated and accumulated for the period from 1st April to 31st
March in Form—4 before the end of the subsequent 30th June of every year (if applicable).

¢) Yearly Environmental Statement for the period from lst April to 31st March in Form —V before the
end of the subsequent 30th September of every year(if applicable).

If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

The issuance of this consent does not authorize or approve the construction of any physical structures

or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.
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The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted.

If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Water (Prevention and Control of Pollution) Act, 1974,
as amended in Form-1I alongwith relevant documents of change of management immediately and get
the necessary amendment with renewal of consent order.

In case there is any change in the name of the company alone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Board.

The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

Digitally signed by R.
Kannan
R. Kannansiciumos
14:47:15 +05'30"
For Member Secretary,
Tamil Nadu Pollution Contrel Board,
Chennai
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Category of the Industry : '7/"‘ .
o
Sidpptt: §

CONSENT ORDER NO. 2205234847992 DATED: 22/03/2022.

PROCEEDINGS NO.T6/TNPCB/F.2821MMN/RL/MMN/A/2022 DATED: 22/03/2022

SUB: Tamil Nadu Pollution Control Board —CONSENT TO OPERATE -DIRECT -M/s. SUN
PHARMACEUTICAL INDUSTRIES LTD , S.F.No. S.NO. 90/3 etc, SATHAMAY
villageMaduranthagam Taluk and Chengalpattu District - Consent for operation of the plant and
discharge of emissions under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981
as amended in 1987 (Central Act 14 of 1981) —Issued- Reg.

Ref: 1. Board Proc. No. T5/TNPCB/F.0148SPR/RL/SPR/A&W/2020 DATED: 02/01/2020.
2. Application No. 34847992 date: 15/10/2020 filed for CTO direct under Water and Air Acts.
3. IR.No : F.2821MMN/RL/JCEE-M/MMN/2021 dated 15/04/2021.
4. Minutes of TSC meeting dt: 9.03.2022 (vide item No.192-3)

CONSENT TO OPERATE is hereby granted under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 as
amended in 1987 (Central Act 14 of 1981) (hereinafter referred to as “The Act™) and the rules and orders made there under to

The General Manager,
M/s . SUN PHARMACEUTICAL INDUSTRIES LTD
S.F No.S.NO. 90/3 etc,
SATHAMAY Village,
Maduranthagam  Taluk,
Chengalpattu District.

Authorizing the occupier to operate the industrial plant in the Air Pollution Control Area as notified by the Government and to
make discharge of emission from the stacks/chimneys.
This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated

under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

This CONSENT is valid for the period ending March 31, 2023

JOSEPH!NESAHAYARAN’ Digitally signed by JOSEPHINESAHAYARANI

Date: 2022.03.24 07:25:57 +05'30°
For Member Secretary,

Tamil Nadu Pollution Control Beard,
Chennai

To

The General Manager,

M/s.SUN PHARMACEUTICAL INDUSTRIES LTD,
SPARC, Tandalja ,

Vadodara,

Gujarat,

Pin: 390020
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Copy to:

1.The Commissioner, MADURANTHAGAM-Panchayat Union, Maduranthagam  Taluk, Chengalpattu District .
2. The District Environmental Engineer, Tamil Nadu Pollution Control Board, MARAIMALAI NAGAR.

3. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, Chennai.

4. File
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SPECIAL CONDITIONS

This consent to operate is valid for operating the facility for the manufacture of products (Col. 2) at the
rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

Sl Description Quantity Unit
No.
_Product Details

1. | Analgin Magesium 6 Ton/Month
2. | Sodium Valporate 8 Ton/Month
3. | Oxectacine 1 Ton/Month
4. | Clomipramine 1 Ton/Month
5. | Flurbiprofen 1 Ton/Month
8. | Carbamazepine 4 Ton/Month
7. | Mepoprolol tartrate 3 Ton/Month
8. | Tramadol HCL 1 Ton/Month
9. | Metadoxine 0.4 Ton/Month
10. | Danazole 0.1 Ton/Month

This consent to operate is valid for operating the facility with the below mentioned emission/noise
sources along with the control measures and/or stack. Any change in the emission source/control
measures/change in stack height has to be brought to the notice of the Board and fresh
consent/Amendment has to be obtained.
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I Point source emission with stack :
Stack | Point Emission Source Air pollution Stack height |Gaseous Discharge
No. Control measures |from Ground |in Nm3/hr
Level in m
001 Process reactors Plant | Wet scrubber with | 15 -
stack
002 | Process reactors Plant |l Wet scrubber with | 12 =
stack
003 | Process reactors Plant Il Wet scrubber with | 15 -
stack
004 | Process reactors Plant IV Wet scrubber with | 12 -
stack
005 | Fluidized bed drier in MFS | Bag Filters with 5 -
stack
006 | Peptide pilot plant chimney | Wet scrubber with | 4.25 --
stack
007 | Stack from Boiler 3 T/hr - 2 | Commeon stack 13 1183
Nos
008 | Thermic fluid heater Stack 8 -
009 | DG 380 KVA Stack 7 2085
010 | DG 500 KVA Acoustic 7 204
enclosures with
stack
011 DG 1010 KVA Acoustic 30 847
enclosures with
stack
012 | DG 1500 KVA Acoustic 30 -
enclosures with
stack
013 | Boiler 6T/hr Dust collectors 30 7444
with stack
014 | Boiler 10T/hr Dust collectors 36 -
with stack
IX Fugitive/Noise emission :
SL Fugitive or Noise Emission |Type of emission Control
No. sources measures
1. Diesel Generator - 500 KVA | Noise Acoustic
Enclosure
2. Diesel Generator - 380 KVA| Noise Acoustic
Enclosure
3. Diesel Generator - 1010 Noise Acoustic
KVA Enclosure
4. | Diesel Generator - 1500 Noise Acoustic
KVA Enclosure

The cmission shall not contain constitucnts in cxccss of the tolcrance limits as

aid down hercunder :

SI.  |Parameter

Unit

[Tolerance limits

Stacks

Annexure enclosed if applicable.

3.(b) The Ambient Air in the industrial plant area shall not contain constituents in excess of the tolerance

limits prescribed below.
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Si. |Pollutant Time Weighted |Unit Tolerance Limits
No. Average Industrial, Ecologically
Residential, Sensitive Area
Rural and other |(notified by
area Central Govt.)
L Sulphur Dioxide |Annual microgram/m3 50 20
(502) 24 hours microgram/m3 80 80
2. Nitrogen Dioxide | Annual microgram/m3 40 30
(NO2) 24 hours microgram/m3 80 30
3. Particulate Matter | Annual microgram/m3 60 60
(Size Less than |24 hours microgram/m3 100 100
10 micro M) or
PM10
4, Particulate Matter | Annual microgram/m3 40 40
(Size Less than |24 hours microgram/m3 60 60
2.5 micro M ) or
PM2.5
5. Ozone (03) Annual 8 Hours 100 100
24 hours 1 Hour 180 180
SL  |Pellutant Time Weighted | Unit Tolerance Limits
No. Average Industrial, Ecologically
Residential, Sensitive Area
Rural and other |(notified by
area Central Govt.)
6. Lead (Pb) Annual microgran/m3 05 05
24 hours microgram/m3 1.0 1.0
7. Carbon 8 Hours miligram/m3 02 02
Monoxide (CO) |1 Hour miligram/m3 04 04
8. Ammonia (NH3) | Annual micrograny/m3 100 100
24 hours microgram/m3 400 400
9. _ |Benzene (C6H6) |Annual microgram/m3 5 5
10. |Benzo(O) Pyrene | Annual nanogram/m3 01 01
(BaP)
—particulate phase
only
11. |Arsenic (As) Annual nanogram/m3 06 06
12.  [Nickel (Ni) Annual nanogram/m3 20 20

3(c) The Ambient Noise Level in the industrial plant area shall not exceed the limits prescribed below:

Limits in L.eq.-dB(A)

Day Time

Night Time

ResidentialArea

55

45

4. All units of the Air pollution control measures shall be operated efficiently and continuously so as to

achieve the standards prescribed in Sl. No.3 above.

5. The occupier shall not change or alter quality or quantity or the rate of emission or replace or alter the
air pollution control equipment or change the raw material or manufacturing process resulting in
change in quality and/or quantity of emissions without the previous written permission of the Board.

6.  The occupier shall maintain log book regarding the stack monitoring system or operation of the plant
or any other particulars for each of the unit operations of air pollution control systems to reflect the
working condition which shall be furnished for verification of the Board officials during inspection.

7. The occupier shall at his own cost get the samples of emission/air/noise levels collected and analyzed
by the TNPC Board Laboratory once in every 6 months/once in a year/periodically for the parameters

as prescribed.
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Any upset condition in any of the plants of the factory which is likely to result in increased emissions
and result in violation of the standards mentioned in S1.No.3 shall be reported to the Member
Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned District/Assistant

Environmental Engineer of the Board by e-mail immediately and subsequently by Post with full
details of such upset condition.

The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

Special Additional Conditions:

The unit shall install the approved retrofit emission control device/equipment with at least 70%
Particulate matter reduction efficiency on all DG sets with capacity of 125 KVA and above or
otherwise the unit shall be shift to gas based generators within the time frame prescribed in the
notification No. TNPCB/Labs/DD(L)02151/2019 dated 10.06.2020 issued by TNPCB.

The unit shall obtain No Objection Certificate (NOC) from the Tamil Nadu Bio Diversity Board
/National Bio Diversity Authority if the unit is using any Biological resources or knowledge
associated thereto as per the provisions of Biological Diversity Act 2002.

Additional Conditions:

01. The unit shall ensure that the products and its quantity are within the consented capacity at all
times.

02. The unit shall not increase the products and its quantity without obtaining necessary Environmental
clearance from competent authority and NOC from National Board for Wild Life since the unit is

located in close proximity of eco sensitive zone of Vedanthangal Bird’s sanctuary /lake.

03. The unit shall operate and maintain the alkali scrubber followed by a stack attached to the each
production block LILIII &IV and maintain the stack attached to Boiler and DG Sets properly so as to

satisfy the AAQ/Emission standards prescribes by the Board at all times.

04. The unit shall ensure that the VOC ambient monitors provided at process area and ETP area are
calibrated regularly, connected to Care Air Centre, TNPCB for continuous monitoring.

05. The unit shall ensure that the CEMS for the parameters SPM, No2 & So2 installed in the stack
attached to wood fired boiler of 6 T/Hr and PM, CO, NO2, & SO2 in the stack attached to coal fired

boiler of 10 T/Hr are calibrated regularly and connected to CAC, Chennai for continuous monitoring.
06. The unit shall install CEMS for the parameters VOC, Hel etc in a alkali scrubber followed by a
stack attached for un condensed vapours let out from reactor vents in Production plant LILIII & IV

which is the main source for the VOC emissions, and to be connected with Care Air Centre, TNPCB

for continuous monitoring within one month time.

07. The unit shall continue to develop green belt to maintain an area of 33% of the total area with
indigenous native tree species either within the unit premises or outside the premises in consultation

with the Forests Department.

08. The unit shall comply with the outcome of the order of the Hon’ble NGT Southern Zone in OA No.
88 of 2020.

09. The unit shall maintain stack monitoring facility as per Emission Regulation Part-3 (ERP-3) norms
for all the stacks attached with emissions sources.

10. The unit shall ensure that the port hole and ladder facility is safe to carry out monitoring. In place
of monkey ladder, spiral type/scaffold ladder shall be provided to ensure safety of monitoring

personnel.

11. The unit shall conduct LDAR study through an expert/Lab accredited by NABL once in a year
periodically and furnish the report to Board.

Digitally signed by
JOSEPHINESAHAYARANI JoSEPHINESAHAYARANI
Date: 2022.03.24 07:26:50 +05'30'
For Member Secretary,

Tamil Nadu Pollution Control Beard,
Chennai
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GENERAL CONDITIONS

The occupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in production quantity and emission.

This Consent is given by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished, in the
application will also be ground for review/variation/revocation of the Consent Order under Section 21
of the Act.

The conditions imposed shall continue in force until revoked under Section 21 of the Act.

After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Air
(Prevention and Control of Pollution) Act, 1981 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Air Pollution Control measures sufficient to ensure continuous operation of all pollution
control equipments to ensure compliance.

The occupier shall provide all facilities to the Board officials for collection of samples in and around
the factory at any time.

The applicant shall display the flow diagram of the sources of emission and pollution control systems
provided at the site.

The liquid effluent arising out of the operation of the air pollution control equipment shall also be
treated in a manner and to the satisfaction of standards prescribed by the Board in accordance with the
provisions of Water (Prevention and Control of Pollution) Act, 1974 as amended.

The air pollution control equipments, location of inspection chambers and sampling port holes shall be
made easily accessible at all time.

In case of any episodal discharge of emission, the industry shall take immediate action to bring down
the emission within the limits prescribed by the Board.

If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

The 1ssuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.

The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted.

If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Air (Prevention and Control of Pollution) Act, 1981, as
amended in Form-I alongwith relevant documents of change of management immediately and get the
necessary amendment with renewal of consent order.

In case there is any change in the name of the company alone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Board.
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19. The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

Digitally signed by JOSEPHINESAHAYARANI
J OSEP H IN ESAH AYA RAN ! Date: 2022.03.24 07:27:53 +05'30'

For Member Secretary,
Tamil Nadu Poeliution Control Board,
Chennai
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Category of the Industry : 7/:- S
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CONSENT ORDER NO. 2205134847992 DATED: 22/03/2022.

PROCEEDINGS NO.T6/TNPCB/F.2821MMN/RL/MMN/W/2022 DATED: 22/03/2022

SUB: Tamil Nadu Pollution Control Board -CONSENT TO OPERATE - DIRECT -M/s. SUN
PHARMACEUTICAL INDUSTRIES LTD , S.F.No. S.NO. 90/3 etc, SATHAMAY
villageMaduranthagam Taluk and Chengalpattu District - Consent for the operation of the plant
and discharge of sewage and/or trade effluent under Section 25 of the Water (Prevention and
Control of Pollution) Act, 1974 as amended in 1988 (Central Act 6 of 1974) — Issued- Reg.

Ref: 1. Board Proc. No. TS/TNPCB/F.0148SPR/RL/SPR/A&W/2020 DATED: 02/01/2020.
2. Application No. 34847992 date: 15/10/2020 filed for CTO direct under Water and Air Acts.
3. IR.No : F.2821IMMN/RL/JCEE-M/MMN/2021 dated 15/04/2021.
4. Minutes of TSC meeting dt: 9.03.2022 (vide item No.192-3)

CONSENT TO OPERATE is hereby granted under Section 25 of the Water (Prevention and Control of Pollution) Act, 1974 as
amended in 1988 (Central Act, 6 of 1974) (hereinafier referred to as “The Act™) and the rules and orders made there under to

The General Manager,
M/s . SUN PHARMACEUTICAL INDUSTRIES LTD
S.F No.S.NO. 90/3 etc,
SATHAMAY Village,
Maduranthagam Taluk,
Chengalpattu District.

Authorising the occupier to make discharge of sewage and /or trade effluent.

This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated

under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

This CONSENT is valid for the period ending March 31, 2023

Digitally signed by JOSEPHINESAHAYARANI
JOSEPHINESAHAYARANI Date: 2022.03.24 07:35:58 +05'30'
For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai
To
The General Manager,
M/s.SUN PHARMACEUTICAL INDUSTRIES LTD,
SPARC, Tandalja ,
Vadodara,

Gujarat,
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Pin: 390020

Copy to:

1.The Commissioner, MADURANTHAGAM-Panchayat Union, Maduranthagam Taluk, Chengalpattu District .
2. The District Environmental Engineer, Tamil Nadu Pollution Control Board, MARAIMALAL NAGAR.

3. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, Chennai.

4. File
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SPECIAL CONDITIONS

This consent to operate is valid for operating the facility for the manufacture of products (Col. 2) at the
rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

SL Description Quantity Unit
No.
Product Details

1. | Analgin Magesium 6 Ton/Month
2. | Sodium Valporate 8 Ton/Month
3. | Oxectacine 1 Ton/Month
4. | Clomipramine 1 Ton/Month
5. | Flurbiprofen 1 Ton/Month
6. | Carbamazepine 4 Ton/Month
7. | Mepoprolol tartrate 3 Ton/Month
8. | Tramadol HCL 1 Ton/Month
9. | Metadoxine 0.4 Ton/Month
10. | Danazole 0.1 Ton/Month

This consent to operate is valid for operating the facility with the below mentioned permitted outlets
for the discharge of sewage/trade effluent. Any change in the outlets and the quantity has to be
brought to the notice of the Board and fresh consent has to be obtained.

Outlet No. | Description of Outlet Maximum daily discharge | Point of disposal
in KLD
Effluent Type : Sewage
1. Treated sewage water 25.0 On'land for gardening
from ACF outlet
Effluent Type : Trade Effiuent
1. Trade effluent - | - (Low | 20.0 Cooling Tower make up
TDS stream) RO
permeate
2. Trade effluent-1l- (Low 9.1 Multi Effect Evaporator
TDS stream) RO Reject followed by Agitated Thin
Film Drier
3. Trade effluent-lii- High 5.4 Multi Effect Evaporator
TDS stream followed by Agitated Thin
Film Drier

The effluent discharge shall not contain constituents in excess of the tolerance Limits as laid down

hereunder,
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SL Parameters Unit TOLERANCE LIMITS - OUTLETS -Nos
No. Sewage Trade Effluent
1 1-3
1. |pH 55to 55t09
9
2. |Temperature oC - shall not
exceed 5°C
above the
receiving
water
temperature
3. |Particle size of Suspended |- - shall pass 850
solids micron IS
sieve
4. |Total Suspended Solids mg/l 30 100
5. |Total Dissolved solids mg/l - 2100
(inorganic)
6. |0il & Grease mg/l - 10
7. |Biochemical Oxygen mg/l 20 30
Demand (3 days at 270C)
8. |Chemical Oxygen Demand |mg/] - 250
9. |Chloride (as Cl) mg/l - 1000
10. |Sulphates (as SO4) mg/l - 1000
11. |Total Residual Chlorine mg/l - 1
12. |Ammonical Nitrogen (as N) |mg/l - 50
13. [Total Kjeldahl Nitrogen (as |mg/l - 100
N)
14. |Free Ammonia (as NH3) mg/l - 5
15. |Arsenic (as As) mg/lt - 0.2
16. |Mercury (as Hg) mg/l - 0.01
17. {Lead (as Pb) mg/l - 0.1
18. {Cadmium(as Cd) mg/l - 2
19. |Hexavalent Chromium (as |mg/l - 0.1’
Crt+6)
20. |Total Chromium (as Cr) mg/l - 2
21. |Copper (as Cu) mg/l - 3
22. |Zinc (as Zn) mg/l - 1
23. |Selenium (as Se) mg/l - 0.05
24, |Nickel (as Ni) meg/l - 3
25. |Boron {as B) mg/l - 2
26. |Percent Sodium % - -
27. [Residual Sodium Carbonate |mg/l - A
28. |Cyanide (as CN) mg/l - 0.2
29. |Fluoride (as F) mg/l - 2
30. |[Dissolved Phosphates(as P) |mg/l # 35
31. [Sulphide (as S) mg/l - 2
32, |Pesticides mg/l -
33. [Phenolic Compounds (as mg/l - 1
C6HS50H)
34, |Radioactive materials a) micro - 10-7
Alpha emitters curie/ml
35. {Radioactive materials b).  |micro - 10-6
Beta emitters curie/ml
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| 36. |Fecal Coliform Menioomt - | |- ] ) ]

All units of the sewage and Trade effluent treatment plants shall be operated efficiently and
continuously so as to achieve the standards prescribed in SI No.3 above or to achieve the zero liquid
discharge of effluent as applicable.

The occupier shall maintain the Electro Magnetic Flow Meters/water Meters installed at the inlet of
the water supply connection for each of the purposes mentioned below for assessing the quantity of
water used and ensuring that such meters are easily accessible for inspection and maintenance and for
other purposes of the Act.

a. Industrial Cooling, Spraying in mine pits or boiler feed.

b. Domestic purpose.

c. Process.

The occupier shall maintain the Electro Magnetic Flow Meters with computer recording arrangement
for measuring the quantity of effluent generated and treated for the monitoring purposes of the Act.

Log book for each of the unit operations of ETP have to be maintained to reflect the working
condition of ETP along with the readings of the Electro Magnetic Flow Meters installed to assess
effluent quantity and the same shall be furnished for verification of the Board officials during
inspection.

The occupier shall at his own cost get the samples of effluent/surface water/ground water collected in
and around the unit by Board officials and analyzed by the TNPC Board Laboratory periodically.

Any upset condition in any of the plants of the factory which is, likely to result in increased effluent
discharge and result in violation of the standards mentioned in S1. No.3 above shall be reported to the
Member Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned
District/Assistant Environmental Engineer of the Board by e-mail immediately and subsequently by
Post with full details of such upset condition.

The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

The occupier shall develop adequate width of green belt at the rate of 400 numbers of trees per
Hectare.

The occupier shall provide and maintain rain water harvesting facilities.

The occupier shall ensure that there shall not be any discharge of effluent either treated or untreated
into storm water drain at any point of time.

In the case of zero liquid discharge of effluent units, the occupier shall adhere the following conditions

as laid under.

1). The occupier shall ensure zero liquid discharge of effluent, thereby no discharge of untreated /

treated effluent on land or into any water bodies either inside or outside the premises at any point of

time.

i) The occupier shall operate and maintain the Zero liquid discharge treatment components

comprising of Primary, Secondary and tertiary treatment systems at all times and ensure that the RO

permeate/Evaporator condensate shall be recycled in the process and the final RO reject shall be

disposed off with the reject management system ensuring zero liquid discharge of effluents in the
Temises.

gi) The occupier shall operate and maintain the reject management system effectively and recover the

salt from the system which shall be reused in the process if reusable or shall be disposed off as ETP

sludge.

iv) In case of failure to achieve zero discharge of effluents for any reason, the occupier shall stop its

production and operations forthwith and shall be reported to the Member Secretary/Joint Chief

Environmental Engineer-Monitoring and the concerned District/Assistant Environmental Engineer of

the Board by e-mail immediately and subsequently by Post with full details of such upset condition.

v) The occupier shall restart the production only after ascertaining that the Zero discharge treatment

system can perform effectively for achieving zero discharge of effluents.

Special Additional Conditions:

The unit shall obtain No Objection Certificate (NOC) from the Tamil Nadu Bio Diversity Board
/National Bio Diversity Authority if the unit is using any Biological resources or knowledge
associated thereto as per the provisions of Biological Diversity Act 2002.

Additional Conditions:
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1. The unit shall ensure that the products and its quantity are within the consented capacity at all times.
2. The unit shall not increase the products and its quantity without obtaining necessary Environmental
clearance from competent authority and NOC from National Board for Wild Life since the unit is
located in close proximity of eco sensitive zone of Vedanthangal Bird’s sanctuary /lake.

3. The unit shall operate and maintain the Sewage Treatment Plant (STP) provided for the treatment of
sewage & canteen waste water generated continuously & effectively so as to satisfy the treated sewage

standards prescribed by the Board consistently.

4. The unit shall ensure that the Electro Magnetic Flow Meter(EMFM) provided at the inlet and outlet
of the STP are calibrated regularly, connected to WQW, TNPCB for continuous monitoring and the

treated sewage from the STP is utilised on land for gardening within the unit premises without

stagnation or ponding.

5. The unit shall operate & maintain the ETP followed by RO stage 1 & II provided for low stream
effluent continuously & effectively and ensure that the RO II permeate is reused for cooling tower

makeup, RO I reject 1s taken to MEE for further treatment and RO 11 reject is taken back to collection

tank as reported

6. The unit shall operate & maintain the Pretreatment, Stripper, MEE(Three stages FCE) followed by
ATFD provided for the disposal of the RO-I rejects of lean stream effluent and strong stream effluent

continuously & effectively so as to achieve zero discharge consistently.

7. The unit shall ensure that condensate recovered through the evaporator/drier is fully utilised for
cooling tower make up and the salt from ATFD is stored in the hazardous waste storage yard. The unit

shall also ensure that the stripped solvent is collected in drums and disposed as hazardous wastes with

the concurrence of the Board.

8. The unit shall ensure that the stripper is in operation continuously so as recover the spent solvents as
well as to improve the operation of MEEs and stripped solvent is collected in drums and disposed as

hazardous wastes with the concurrence of the Board.

9. The unit shall provide EMFMs at the feed, permeate & rejects of each RO Plant and feed,
condensate & rejects of MEE & ATFD so as to assess the performance of ZLDs. The unit shall ensure

that all EMFMs provided at the ZLDs are calibrated regularly, connected to WQW, TNPCB for

continuous monitoring.

10. The unit shall install online DO meter in the Aeration tank to monitor the performance of the
biological oxidation system within a month.

11. "glhe unit shall conduct waste audit by engaging reputed institution and submit the report within 2
mont
12. The unit shall make fresh application for HW Authorisation including the handling of HW
categories 28 .4 (Off specification products) & 28.5 (Date expired products) on 23.6.21 immediately.
13. The unit shall dispose the hazardous wastes to the authorized facilities then & there before 90 days
as per the conditions stipulated in the authorization issued under the provisions of Hazardous & Other
Wastes (Management, & Transboundary Movement) Rules 2016.

14. The unit shall maintain Form — 3 for the generation of hazardous waste from the unit and shall file
annual return in Form - 4 to the Board. The unit shall maintain the hazardous waste display board in
front of the unit clearly updating the same regularly as mandated by the Hon’ble Supreme Court Order
dated 14.10.2003 in the matter of WP No.657/1995.

15. The unit shall ensure that the storm water arising from the plant area during rainy season shall not
(éontainlany chemical contaminants and shall satisfy the inland surface water standards before

1sposal.

16. The unit shall comply with the outcome of the order of the Hon’ble NGT Southern Zone in OA No.
88 of 2020.

17. The unit shall function with the certificate of stability obtained from the competent authority as
notified in sub rule (3) of Rule 12 B of the Tamil Nadu Factories Rules 1950 for the pollution
abatement measures provided in the unit.

18. The unit shall not use ‘use and throwaway plastics’ such as plastic sheets used for food wrapping,
spreading on dining table etc., plastic plates, plastic coated tea cups, plastic tumbler, water pouches
and packets, plastic straw, plastic carry bag and plastic flags irrespective of thickness, within the
industry premises. Instead it shall encourage use of ecofriendly alternative such as banana leaf, areca
nut palm plate, stainless steel, glass, porcelain plates/cups, cloth bag, Jute bag etc.,

19. The unit shall comply with the E- waste management Rules 2016. E- Waste as listed in Schedule—],
generated by them shall be channelized through collection centre or dealer of the authorised producer
or dismantler or recycler or through designated take back service provider of the producer to
authorised dismantler or recycler. The unit shall maintain records of e- waste generated by them in
Form and make such records available for scrutiny by the TNPCB. The unit shall file annual returns in
Form-3, to the TNPCB on or before the 30th day of the June following financial years.
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Digitally signed by

JOSEPHINESAHAYARANI JOSEPHINESAHAYARANI
Date: 2022.03.24 07:36:38 +05'30'

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai
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GENERAL CONDITIONS

The occupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in Production quantity and change in sewage/Trade
effluent.

This Consent is issued by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished in the
application will also be ground for review/variation/revocation of the Consent Order under Section 27
of the Act and to make such variation as deemed fit for the purpose of the Act.

The consent conditions imposed in this order shall continue in force until revoked under Section
27(2) of the Act.

After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Water
(Prevention and Control of Pollution) Act, 1974 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the observations and instructions issued to the unit at the time of mspection for
adherence.

The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Effluent Treatment Plant sufficient to ensure continuous operation of all pollution control
equipments to maintain compliance.
The occupier shall provide all facilities to the Board officials for inspection and collection of samples
in and around the factory at any time.

The occupier shall display the flow diagram of the sources of effluent generation and pollution control
systems provided at the ETP site.

The solid waste such as sweepings, wastage, package, empty containers, residues, sludge including
that from air pollution control equipments collected within the premises of the industrial plant shall be
collected in an earmarked area and shall be disposed off properly.

The occupier shall collect, treat the solid wastes like food waste, green waste generated from the
canteen and convert info organic compost.

The occupier shall segregate the Hazardous waste from other solid wastes and comply in accordance
with Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2008.

The occupier shall maintain good house-keeping within the factory premises.

All pipes, valves, sewers and drains shall be leak proof. Floor washings shall be admitted into the
trade effluent collection system only and shall not be allowed to find their way in storm drains or open
areas.

The occupier shall ensure that there shall not be any diversion or by-pass of trade effluent on land or
into any water sources.

The occupier shall ensure that solar Evaporation pans shall be constructed in such a way that the
bottom of the solar pan is at least 1 m above the Ground level (if applicable).

The occupier shall furnish the following returns in the prescribed formats to the concerned District
office regularly.

a) Monthly water consumption returns of each of the purposes with water meter readings in Form-I on
or before 5th of every month.

b) Yearly return on Hazardous wastes generated and accumulated for the period from 1st April to 31st
March in Form—4 before the end of the subsequent 30th June of every year (if applicable).

¢) Yearly Environmental Statement for the period from 1st April to 31st March in Form —V before the
end of the subsequent 30th September of every year(if applicable).

If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

The issuance of this Consent does not convey any property right in either real personal property or any

exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.
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The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted.

If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (inctuding the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Water (Prevention and Control of Pollution) Act, 1974,
as amended in Form-II alongwith relevant documents of change of management immediately and get
the necessary amendment with renewal of consent order.

In case there is any change in the name of the company alone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Board.

The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

Digitally signed by JOSEPHINESAHAYARAN|
JOSEPHINESAHAYARANI ote202205.2407:37:21 s0530

For Member Secretary,
Tamil Nadu Pollution Control Beard,
Chennai




Sathammai Village,

. Karunkuzhi (RO.)
Madhuraninakam {T. K.)
Kancheepuram District - 803 303. \d L

Tol . : (04115) 267272 | 267432 | 267563 OHARMACELTICAL
Fax: (04115)267295 INDUSTRIES L1D.
28/02/06

The District Environmental Engineer,
TamilNadu Pollution Control Board,
NO0-6, Sivashanmugam Street,

West Tambaram,
CHENNAI- 600 045.

Dear Sir,
Reg: Renewal of Consent Fees for the year 2006-2007

With reference to the above , please find enclosed herewith a Demand Draft
bearing no 260656 dated —28.02.06 for Rs 60,000/~ (Rupees Sixty Thousand
only ) drawn on Indian Bank in your Faveur towards Renewal of Consent
Fees ( Water & Air ) for the year 2006-2007. Details given below.

1) Water Act - Rs 30,000.00
2) Air Act- Rs 30,000.00
Rs 60,000.00

Kindly acknowledge receipt
Thanking You

Yours Faithfully,

For SUN PHARMACEUTICAL INDUSTRIES LTD

gyl

AUTHORISED SIGNATORY

Fegd. Of.: SPARC. Tandalja, VADODARA - 390 020. Tel.: (0285) 2339257. 2330674, 2841400
Corporate Off.; ACME Flaza, Andher - Kurla Read, Andhari (East), Mumbai - 400 059. Tel.: (022) 28212128, 28212125 Fax * (022) 28212010
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-~ ° “TAMILNADU POLLUTION CONTROL BOARD
OFFICE OF
: OFFICE CODE : l l l [ l l DOC. TYPE . ! l I I I ]
EC T
upr CODE :
CASHRECEIFTNO.  1gm3¢ ACCOUNTS S.L.
Date : ,9/3/0 U/J*” -
‘ z " A
: F4 J 526 pfé"\'v\wxc treed Ldwadiyg Fd
Received from ....... e e e e a e et e e et e tn e e s e e e oo
------------------------------------------- :."..---...'.-.C::.}.;;'.';:.1./‘-)';"“-l..-."..'.”{i......‘.....'....."..-.-'....“--....'.'.-."-...-...'-...-...
the sum of Rupees ..... ‘/L/} .............. ,w.,uM ............. é ........................................................
in Cash / by D.D / Pay Order / Banker’s Cheque No...... 200 655 dated....... 28 [pL)sA
TBWI B cesonesssonisamintmonsasns sommommonss :sz ......... Payablq at...,,. \\ ........ Changes oo
towards C n / Consent Fe& 0 Air /'Water / AnaJy&rs—-f-ees_LAA_QQ_/
VORI TeStFEES [ OtNErS ... R— J_,<\/ .......
. A
— CrA 9(“‘/” R
(Rs. £2004 ] 17 Uttt te s
- = o/ Tamiin Slgnatu[e \; P,

i\aﬂ‘;’d‘—;.-mm ¥ Ees,gnanomﬁékd £ ]



O oy

§ R ETEMARE P ENAITIRANG o xR
ROTION CONTROL BOARD

o .. v s by
l~m«u_a sl Chastee 2o Lff-')‘f_,j/ﬁs’ﬂ— i-Toch. ar;i‘(f):; .S Phevew méa:x.:i G hs et
Distrigt riv eniai zngineer, ' - S T Hap <
'Y'eltm"il l\;ﬁ;{g‘l E;SG;;; ‘CI;:?S:E?M Sodnve P V1 i] ¥ o

Grﬁtffﬁsharff‘ﬁu’gam Sf‘tv-'eet, KQT(AV\’J\”\L\ «;;;b/?,w Pe
‘("}V;T:"":Z:“‘g(‘)'g ‘(;l'lﬁ. : N\gmﬁwﬁi{%\z@_ ¢
________________________________ — _h“-.____,\ﬁ._’;-_h_w_,_m_..,
e ~0: DEE/TNPCBD kP Eo Y- —137 /081085 -0 07

Sub: TNPC Board - Ofo. DEE, Kancheepuram - Induslies - Renewals of consent under the Waler
[P & CP) Act. 1974 Amended & Ajr (P & CP) Act, 1981 Amended - Reg

Ref.: 1. Original Consent orders issued to the unit and subsequent renewals.

2. G.0. Ms.No.165 - 166 Environment & Forest Dept. Dt.30.7.96 published i Tamil Nadu
Government Gazetle issued No.32 dt. 21.8.96 part - Il section | (9).

=0 00—

In connection with the:issue of renewal consent orders under the Waler & Air Acts, | reguest you {o infonm
the Tollowing.

1. Name, Designation and address of the present oscupier.

2. Whether any change in the constitution of the unit, if so furnish the details wilh Memorandum of

Articles of Association,

S Details of manufacturing process and raw materials used (Chemical usage and other mpits motshwise
- Aprit 2005 to (ill date)

. Delails of Production capacity, products manufacliied iny monthwise from April 2005 1o 6 dato.

5 Whether any change in the quantity of sewage / Trade efflueni generaled and mode of tisposai of {he
same indicated against the original consent order.

6. A consolidaled report of analysis for the treated Irade effluent samples collecled by Tamil Made Peliution
Control Board Officials for the period from Aprit 2005 onwards. O - D0
7. Copies of the AAQS, Stack Mbni(oring and Noise lavel survey reports for the year 2005.:2008,

4. Whelher any change in the quanitity of emission and number & height of chimney / Slacks as incicalod i
the consent order.

B Compliance report on ihe falest consent conditions under Waler & Air Acls issued lo the unit,
0. Whelher the unit has obtained 1SO 14001 Certilication? if so fumish the delails.

I The latest Balance Sheét / Auditors report showing the Gross Fixed Assels (Without depreciation) to be
furnished.

. - s HTY ’ b
Algo, the consant fees for the perlod upio 31.3.2007 may be remisted to this office as delallad
helow immediately,

E T B o - -
Year e : Analytical Charges Total
Waler Act Air Act Advance
Arrears uplo 31 B.200F S N, S S
Demand 20017 2006 o000 BO AOHO . —_ , 6@0 oo
et Toal s | 20000 | Bepen = G00co

The above amouii may be remilled through D.D. drawn In favour of District Environmentai Englnesr,
Tamif Madu Poliution Conirol Hoard, payable at Tambaran:.

The recesi is de MG ma Acknowledged. - f 4\(&\ AN
fhe receipt of this demand lelicr may be a Wiedg ) ']"'1,‘)‘&"0!81‘!&](3-. RBERNTAL NGz,
TNPG BOAFD, KANCHEEPURAM
'\m ‘
\ !
<ford
~
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PHARMAGEUTICAL
INDUSTRIES LTD.

Sathammai Villags, Karunkuzhi (RO.), Madhuranthagam (T.K.), Kancheepuraim (Dist) - 603 303
Phone : (044) 2758 7876 / 432/ §64 [ 878 /272 Fax : (044) 2758 7295

A AN

TN

‘ @/ |
4 3 <

:,éte:15.04.08

The District Environmetal Engineer
Tamilnadu Pollution Control Board
No.60, Kakan Street

West Tambaram

CHENNAI — 600 045

Dear Sir,
Reg: Consent Fees for the period April 2008 to March 2009.

Please find enclosed herewith a paylink check bearing No.692025 dated.09.04.2008
for Rs.60,000/- (Rupees Sixty thousand only) drawn on Citi Bank, in your favour
being Consent Fees for Water & Air Act for the period April 2008 to March 2009.

Kindly acknowledge receipt.

Thanking you,

Yours faithfully,
For SUN PHARMACEUTICAL INDUSTRIES LTD

VRISt Pror—dA AM—

AUTHORISED SIGNATORY

Encl: As above.

Hagd. Of.: SPARC, Tandalja, VADODARA - 390 020. Tel.: (0265) 2839257, 2330674, 2341400

Corporaie OIF. AGME Plaza, Anclner - Kura Boad, Andheri (£), Mumbai - 400 059 INDIA. Tel : (022) 28212128 [ 28212125 Fax - (022) 28212010
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33051

ACCOUNTS S.L.

CASH RECEIPT NO.

Datet /‘5” ,):f\ @% . - |
Received from /S A %F&@\"(\Q&Q\ C_&LU\E—Q;.QX ...... l“ ‘V\AAQ’L\/:-S\)—;(Q 0k E ............

Jileg
drawn on............ Q)s:E{ ....... (}%&\’\/\“\A} Payable aL/Q/N ....................................................
towards ¢ : ieation / Consent Fee to Air / Water / Analysisfees |AAQST
VEM Test Fees+others ... WIL&\’D'@@L%OC{ .................................................................

e Bk o ’f.'r;‘."?"‘;rsz.gh“alture e o)
[Rs. ﬁ;(Q @CSZ)/ J ré/“ =370 FollDbstintonrol 1 cs g
/ )

sachiburam Diet, (@ Tamosroi



PHARMAGEUTICAL
[NDUSTRIES LTD.

Sathammai Village, Karunkuzhi (P.O.), Madhuranthagam (T.K.), Kancheepuram District - 803 303.
Tel.: 044 - 2758 7272, 2756 7432, 2756 7664, 2756 7878 Fax : 044 - 2756 7295

Date : 17 th March 2009

The District Environmental Engineer,
Tamilnadu Pelluticn Control Board,
Sriperumbudur Division,

593/3, Bazaar Street,

Balaji Complex,

Padappai .601301

Sriperumbudur Taluk.

Kanchipuram District.

Dear Sir,~

Reg : Renewal of Consent Fees for the year 2009-2010.

With reference to the above, please find enclosed herewith a Demand Draft bearing
No 704695 dated 06/03/2009 for Rs.60,000/-(Rupees sixty thousand only) drawn Indian
Bank Madhuranthakam , in your favour towards Renewal of Consent Fees ( Water &
Air ) for the year 2009-2010(Details given below) ‘

1. Water Act Rs.30,000.00
2.  Air Act Rs.30,000.00
Rs.60,000.00

Kindly acknowledge receipt.

Thanking you,
Yours faithfully,

For SUN PHARMACEUTICAL INDUSTRIES LTD

__C’fé,_,‘.‘{‘w“m—“’é““?‘f‘.:wm\

AUTHORISED SIGNATORY

Encl: As above.

Regd. Off : SPARC, Tandalja, VADCDARA - 390 020. Tei.: (0265) 2338257, 2339674, 2341400
“orperate O AGMIE Fiaza, Andheri - Kurla Road, Andher (E.), Mumbpai - 400 0539, INCIA. Tel: (022) 28212128 / 28212155 Fax - {022} 28215010
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e B A
PHARMACEUTICAL
[MDUSTRIES LD,

Satnammal Village, Karunkuzhi Pest, Madhuranthagam Taluk, Kancheepuram District, Tarnil Madu - 603 303, India.

i
Tel.: 044 - 2756 7272, 2756 7432, 2756 7664, 2756 7878 Fax : 044 - 2756 7295

Date : 01% March 2010

The District Environmental Engineer,
Tamilnadu Pollution Control Board,
Sriperumbudur Division,

593/3, Bazaar Street, -

Balaji Complex, DM
Padappai .601301 AN ——
Sriperumbudur Taluk. %ﬁ%{!ﬁ%f :

/1 Kanchipuram District. S

Dear Sir,-
Reg: Renewal of Consent Fees for the year 2010-2011.

With reference to the above, please find enclosed herewith a Demand Draft bearing

No 596229 dated 25/02/2010 for Rs.60,000/-(Rupees sixty thousand only) drawn Indian Bank
Madhuranthakam , in your favour towards Renewal of Consent Fees ( Water & Air Act) for the year
2G10-2011 (Details given below)

4. Water Act Rs.30,000.00
2. AirAct Rs.30,000.00
Rs.60,000.00

Kindly acknowledge receipt.

Thanking you,
Yours faithfully,

For SUN PHARMAGEUTIGAL INDUSTRIES LTD

{\.—v"g:wu-&b\'\‘w, -

M.AYYAKKANNU
Senior Manager — Operations

Encl: As above.
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